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tbat it is too late and it has been 
received after time. It was there-
fore that I put it to the House. Now 
tile climate is such wherein I thought, 
IIOme positive motion also might be 
l1885ed. 

81ui SareadraDath Dwivedy: U 
tbere was unanimity. you could do 
that. 

Mr. Speaker: I am just putting it 
to the House that they might recon-
sider this. I am not taking any sides 
or expressing my view. I just want 
to know the views of the House. I 
bad thought that all would ·be united 
In that. Therefore I put it to the 
House that if all arl' united. we might 
take it up. 

Shri Frank Anthony: May I make 
a submission? The Maharaja says 
hI' wants to prl'ss his substitute 
motion. I thought he had asked for 
leave and was given leave to with-
draw it. 

Mr. Speaker: Yes. I had put that 
a]so 10 the HOllse. 

Shri Frank Anthony: would 
request the Leader of the House also 
not to press this particular substitute 
motion. There has been a certain 
6plintl'ring of lances. The fact that 
the other substitute motions have 
been withdrawn surely is an endorse-
ment of the Prime Minister's policy. 
We did emphasisC' the fact that we 
must give the appearance of complete 
unanimity. Now if that motion is 
pressed and even if somebody 
abstains. it would be bad. 

Shri Surendranath Dwivedy: How 
is it going to help the Prime Minister 
if there is a snap vote? 

Shri Jawaharlal Nehru: I do not 
want this substitute motion to be 
placed before the House if any section 
of the House objects (0 it and if they 

Repart of U.P.S.C. 
(eel tbat broadly speaking the object 
of it has been attained. 

May I ask you, Sir, if the amend-
ment moved ·by the Maharaja ot 
Kalahandi is going to be put to the 
vote of the House or has it beea 
disposed of? 

Some bOD. Members: No, no. 

Mr. Speaker: It has been disposed 
of. 

Now, I think, because the hon. 
Members on the Opposition have also 
now expressed that the speech of the 
bon. Prime Minister was unexcep-
tionable and was acceptable to every 
section of the House, there is no need 
fol' our passing any motion with 
regard to that. Everybody is agreed 
and supports everything that has been 
said by the Prime Minister. There-
fore, there is no need for putting that 
motion to th£" House. 

We shall now pass on to the next 
item on the Agenda. 

la.a! hrs. 

MOTION RE: REPORT OF U.P.S.C. 

The Minister of State in the Minilll-
try of Home Mairs (Shri Datu): 
Sir. I beg to move: 

"That this House takes note of 
t.he Eleventh Report of the Union 
Public Service Commillsion fOr 
the period 1st April, 1960 to 31st 
March, 1961, together with the 
Government's Memorandum there-
on, laid un the Table of the HoWie 
on the 18th June. 1962." 

Sir, it has been the practice, year 
after year, to take into account the 
report of the U.P.S.C. with a view to 
see whether any special consideration 
i:; necessary either for their observa-
tions or tor their recommendations, 
if any. I am happy to find Ihat Ihe 
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(Shri Datar.) 
U.P.S.C. has on the whole been satis-
fied with the Government's reactions 
to the report, though here and there, 
naturally, they make certain observa-
tions which have to be followed or 
in respect of which certain considera-
tion has to be given by the Govern-
ment after the report is received. 

Now, I would like to pOint out one 
very important thing in this respect. 
Year after year, whenever the reports 
are received, the Government has 
been giving the fullest amount of 
consideration to them with a view to 
accepting their recommendations to 
the fullest possible extent. In the 
year under report you will find that 
in respect of 12,800 cases the opinion 
of the U.P.S.C. was sought, and it 
ought to be gratifying to the hon. 
Members to find that only in four 
cases out of these 12,800 have the 
Government been in a position to 
depart from their advice. 

13.34 hrs. 

[MR. DEPUTY-SPEAKER in the Chair] 

In spite of the largest number of 
references in which they have given 
their advice, the Government have 
been following the practice of accept-
ing their advice and acting upon it 
as much as possible. 

Under the Constitution, there are 
are certain matters, especially dealing 
with the services, where the advice 
of the U.P.S.C. has to be sought. As 
I have already stated, generally we 
accept the advice of the U.P.S.C., 
though in certain cases in the public 
interest or on public grounds it 
becomes absolutely necessary for the 
Government to depart therefrom. This 
will be clear to hon. Members from 
the fact that we have been all along 
i!l a mood to accept the ad vice of the 
U.P.S.C. to the fullest extent possi-
ble. I shall read only a few figures 
giving the number of cases referred 
tu the U.P.S.C. for advice and th9 
number of cases in which we hav9 

• 
departed from their advice. In th .. 
year 1956-57 there were 10,500 refer-
ences and only in. respect of one of 
them the Government was in a posi-
tion to depart from their advice. In. 
the years 1957-58 and 1958-59 we 
accepted their advice totally. ThaC 
means there was no case of any 
difference of opinion or there was no' 
occasion to dissent from the advice 
tendered by the U.P.S.C. In the year 
1959-6G-the year previous to the one 
for which their report is before the 
House--there were 15,136 references 
to the U.P.S.C. Their advice was 
departed from only in respect of one 
case. And, as I have already stated. 
In the year under reference, only in 
four cases the Government were com-
pelled to depart from the advice given 
by them. It was not actually one of 
the cases, but there was a case where 
certain rules had to be framed by 
the Government and a decision takeD 
by the Government on principle. 

You are aware, Sir, that in respect 
of the lAS and the IPS and certain 
other examinations the U.P.S.C. have 
II combined examination. What they 
do is, they advise us as to the manner 
in which the results have to be ulti-
mately followed up. It was found 01). 

II number of occasions that in respect 
of the IAAS the periOd of probation 
ought to be increased to two years. 
What happens now is, after the' 
results are out and the recommenda-
tions have been received a certain 
procedure is gone through. For 
example, there is the medical exami-
nation, the verification of character 
and such other things. Then offers of 
appointment are given to the candi-
dates who are appointed to the lAAS 
and to the various cadres in the State 
services. Thereafter, as you must 
have seen, the Government have a 
National Academy of Administration 
stationed at Mussorie. There the 
candidates undergo for five months 
what is known as the foundational 
course. Thereafter there is a regular 
course for certain other candidates as 
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also for the lAAS. Then they are 
taken to various places of adminis-
trative and developmental importance. 
With that the first year's course is 
complete and a probationer's exami-
nation is held by the U.P.S.C. After 
that they are confirmed or other 
necessary steps are taken. It was 
found by experience that it would be 
advantageous to have, instead of a 
one year's probationary course, a 
two-years' probationary course con-
sisting of one year at the National 
Academy, Mussorie and one year's 
actual, what can be called, field 
experience in the various districts. 
That is absolutely essential. When 
we have a number of develop-
mental projects in hand, these 
administrative officers also will have 
to deal with them to a large extent 
in the interests of the country. 
Secondly, we have been attempting, 
as far as possible, to establish a Wel-
fare State, and in the case of a Wel-
fare State, naturally, the duties of 
our district officers are very heavy 
and they have to come into direct 
contact with the people. It is for 
these reasons that it was felt by 
Government that there ought to be 
a two years' probationer's course 
instead of one. On this point there 
was a difference of opinion between 
the U.P.S.C. and the Government of 
India. But after consulting the State 
Governments most of the State Gov-
ernments also thought that in the 
interests of efficiency of administra-
tion there ought to be a two years' 
course. Therefore, ultimately, the 
Government had to depart from this 
particular advice. The details or the 
reasons why the Government departed 
from this advice have been given in 
the memorandum which we have 
submitted along with the Report itself 
to both Houses of Parliament. There-
fore I need not go into them except 
incidentally to point out or to stress 
the very strong reasons that the Gov-
ernment had so far as these four 
cases were concerned for departing 
from the advice of the U.P.S.C. 

Then I would make a very short 
reference to certain other points and 

leave hon. Members to make their 
own observations. So far as tempo-
rary appointments were concerned,. 
there was a time when the largest 
measure of criticism was addressed 
to the Government by the U.'P.S.C. 
Now gradually things are being 
rationalised. The policy that is 
followed with the consent of the 
U.P.S.C .. is that when Government 
feel that certain high appointments 
have to be made for a period beyond 
one year, there ought to be a refer-
ence to the U.P.S.C. and their view. 
or recommendations have to be uiU. 
mately considered by them. But when 
in a large Government like ours 
where it becomes necessary to make 
certain appointments for a shorter' 
period or where there are certain 
departments which are more or less 
of a temporary character and not of 
a permanent character, in the interest 
of the immediate work that has to be· 
got done, Government have the power 
to make such appointments. The 
U.P.S.C. also have recognised that if 
the appointment was to be for a 
period short of a year, Government 
are entitled to make such appoint-
ments. But there also a further' 
safeguard was added. If after six 
months the Government feels that 
this appointment is likely to go beyond 
one year, a reference has to ·be made 
to the U.P.S.C. On the whole this 
policy the salutary principles of 
which were evolved in consultation 
with the U.P.S.C. has been followed. 

There are certain cases to which I 
shall make a short reference after-
wards. Sometimes it becomes diffi-
cult to approach the U.P.S.C. in time. 
For example, it is not humanly possi-
ble under certain circumstances to 
anticipate whether the appointment 
will be for one year or will not exceed' 
one year. Secondly, throughout Gov-
ernment have been anxious to see 
that economy measures are followed 
and that all the posts are not filled 
for all time to come as a malter of 
course. Therefore under such circum-
stances Government have to consider 
the whole matter and oftentimes some' 
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more consideration is given by Gov· 
.ernment. Then Government might 
.come to the conclusion that a refer-
ence which was made to the lJPSC 
-might not be necessary at all and 
-Government request the UPSC not to 
proceed with it on the grounds of 
. ~conomy. 

May I point out that we have got 
'(\ constant Economy Unit which 
throughout the year goes into the 

.questions of various appointments 
'with a view to see whether any 
t'Conomy can be effected by not 
'making posts permanent which are of 
-1;1 temporary character. After the 
-advice of the Economy Unit is 
received Government considers 
whether a particular post in respect 
of which the UPSC have been 
approached should at all be filled-or 
-whether the work can be done by any 
. other person. When Government 
comes to the conclusion that in such 
cases the appointment need not be 

,made, Government has to inform the 
UPSC that their procedure regarding 
that particUlar appointment need not 
b" followed. 

In the present Report some criti. 
_cism has also been offered by the 
-UPSC regarding two circumstances. 
'One is delayed or canrelled references 
nnd the other is delayed appoint· 
-ments. So far as the appointments 
are concerned. it is for the UPSC to 
make recommendations and after thl' 
recommendations aI'" made certain 
formalities .... 

Shri Sham Lal Saraf (Jammu and 
Kashmir): I would like to make a 
~ubmission. The hon. Minister should 
place this Report before the HousE' 
and after hearing thE' viewpoint ot 
hon. Members he should give a reply. 
My feeling is that certain informa-
tion that the hon. Minister is giving 
hp may have to give again. For 
-instance. I may have to ask one or 
1wo things and he may havE' to repeat 

what he has said so far. So, my sub-
mission is that the hon. Minister 
should only place the Report on the 
Table of the House. 

Mr. Deputy-Speaker: The Report 
has already been placed on the Table 
of the House . 

Shri Datu: So tar as his first point 
is concerned, the Report has been 
placed on the Table of the House 
along with our memorandum loDC 
ago. So, there is no force so far • 
that point is concerned. 

So far as the second point is con-
cerned, I am placing these circum-
stances with a view to shorten the 
discussion as far as possible. That is 
the reason why I have made a refer· 
ence to these general points and not 
tu the specific points which I am 
leaving entirely to the hon. Members . 

In certain cases, as I have stated. 
the appointments have to be delayed 
till after the formalities have been 
gone through. In respect of the 
dplayed references also I have already 
,:rivpn the reason. 

Then. the UPSC have been advis-
ing us, quite correctly, regarding 
what is known as forward planning 
and co-ordination. When more posts 
ef a similar nature carrying the samE' 
duties are required to be filled up. 
the UPSC desire that we ought to find 
(Jut this year as to what would be 
thf' extent of our requirements in 
respect of a partieu lar type of post 
next year. That is what is known as 
fGrwal'd planning. Since 1957 the 
Government have been following this 
very carefully. We have also got in 
the Home Ministry what is known as 
the Directorate of Manpower. As far 
as possible we try to see whether the 
UPSC can give us, what can be called, . 
mass recommendations about anum· 
bel' of appointments though here and 
there sometimes it becomes difficult 
also to get all the material in time 
in view of the very large work' that 
the Government have to do. Con-
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sidering the enormity and the magni-
tude of the work and also the few 
Casf'S where some lack of co-ordina-
tion is found, I believe that it ought 
to be considered as immaterial. There 
is a great amount of work in respect 
of which we have got forward plan-
ning and co-ordination. 

Then I would like to make a refer-
'!nce to the Scheduled Castes and 
Scheduled Tribes. So far as the 
intake of the Scheduled Castes and 
Scheduled Tribes in Government 
services is concerned, it was certainly 
very low. It was inadequate for a 
number of years. Therefore Govern-
ment had to think of a policy of giving 
them some preliminary or pre-
examination training so that they also 
can come on a par with the other 
candidates. who were generally 
placed in a better environment. For 
that purpose about three years ago 
Government took a decision to have 
SUl'h pre-examination classes conduct-
ed at Allahabad. We requested the 
other universities also and now it is 
likely that one university in the South 
may start a similar pre-examination 
"o~rse. When this was started in 
Allahabad entirely at our cost,' we 
found that the selected candidates of 
the Scheduled Castes and Scheduled 
Tribes did go through this training 
very profitably. That is the reason 
why since rcee'llly we arc having a 
very good intllkp so far as the Sche-
duled Castes and Scheduled Tribes 
ar.. concerned. I would therefore 
mak" a very brief reference to what 
the U.P.S.C. have stated in this respect. 
I would invite the attention of the 
House to page 9 wher(' they have 
pointed out: 

"The Commission are alive to 
thE' need for stimulating the 
intake of candidates belonging to 
&heduled Castes/Tribes in Gov-
('rronent services in respect of 
posts reserved for these communi-
ties." 

In such cases. in addition to the train-
ing that they get, there is also maxi-
mum relaxation of the standard of 

suitability compatible with the main-
tenance of efficient administration. 
That is the reason why their number 
is increasing very fast. Formerly, in 
some cases, hardly one or two could 
be had for the I.A.S. or the I.P.s. or 
Class I service. Here, in the year 
under report, you will find that. 32 
Scheduled Caste candidates and 11 
Scheduled Tribe candidates were 
recommended on the results of the 
examination so far as the I.A.S. and 
I.P.S. are concerned. Therefore, that 
is a point which may kindly be noted.. 
That would show that the Scheduled 
Caste and Scheduled Tribe candidates 
require some training, in view, as I 
said, of the lack of congenial atmos-
phere. If they pass through it, they 
would hold their own even with the 
candidates from other communities. 

In some cases. a complaint has been 
made that the requisition was can-
celled. I have pointed out the reasons 
why it had to be done so far as 4 
cases are concerned. I would leave 
the matter to the han. House because 
i~ our memo we have given detailed 
reasons and if it becomes necessary, 
I shall make a brief, reference to. 
them. But, On the whole, I am very 
happy to find that the report of thE' 
U.P.S.C. is satisfactory to the largest 
extent possible and I should like to 
placE' on record the Government's 
appreciation of thE' very important 
work that the U.P.S.C. have been 
doing in this respect. 

So far as the orbit of the iiiscllssion 
is concerned it is open to hon. Mem-
be".; to ('omplain against whatever 
Government does. Th(' U.P.S.C. is a 
very high and dignified body and I 
should request han. Members to exer-
cise the greatest amount of restraint 
so far as their complaints. if any, 
against the U.P.S.C. is concerned. But, 
they are entilled to criticise the Gov-
ernment to the fullest extent. possible. 

Mr . .Deputy-Speaker: Motion moved: 

"That this House takes note of the 
Eleventh Report of the Union Pub-
lic Service Commission fOl' the 
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[Mr., Deputy-Speaker] 
period Ist April, 1960 to 31st 
March, 1961, together with the 
Government's Memorandum there-
on, laid on the Table of the House 
on the 18th June, 1962." 

Sbri YaJlamaNia Reddy (Marka-
pur): Mr. Deputy-Speaker, now. we 
are discussing the Rep:)rt for the year 
1st April, 1960 to 31st March, 1961. 
That means, we are discussing this 
report after Il years. Article 323 (1) 
of the Constitution says: 

"It shall be he duty of the 
Union Commission to present an-
nually to the President a report 
as to the work done by the Com-
mission and on receipt of such re-
pm the President shall cause a 
copy thereof together with a 
memorandum explaining as res-
pects the cases, if any, where the 
advice of the Commission was not 
accepted, the reasons for such non-
acceptance to be laid before each 
House of Parliament." 

Therefore, I am sorry to bring to the 
notice of the House that this report has 
not been placed on the Table ClI the 
House in time and a discussion has not 
taken place. 

A~;o abOllt this memo submitted by 
the Government, I have to say this. It 
is clearly stated here that they have 
to give reasons where the advice of 
the Commissi:m has not been accepted 
by the Government. But, in the memo 
there are only two aspects. The prin-
cipal policy matteI', are explained. On 
the other matters pertaining to so 
many things, regarding promotions, 
regarding appointments, and S'} many 
other things, the Commission disagreed 
with the Government. But the Gov-
ernment have not given any explana-
tion in detail. Of C'Ourse, the hon. Min is-
ter now comes here and he has 
made a statement. But. it is the duty 
of the Government that they gi'Ve in 
their memo an explanation whereve.-
they disagreed with the Commission 
and wherever the Government did not 
accept the advice offered by the Com-

mission. In that respect, the Govern-
ment failed to give with full details 
their reasons :for not accepting the 
advice of the CollUIUssion. There are" 
many cases of irregularities, delays in 
reference regarding appointments and 
promotions. The Government or the 
Home Ministry should have given de-
tailed reasons why they have not ac-
cepted the advice tendered by the 
Commission. 

Regarding our civil services, I would 
submit a word. The whole fabric of our 
civil services is as it was in the past. 
There is no rserious break from the 
past to suit our c:mditions in the coun-
try. After Independence, certainly, 
the country wants to make a radical 
effort to re~onstruct itself, to develop 
into an industrial country. Of course, 
we are trying to build our country 
through all these plans. But, the rsuper-
structure or the fabric of the civil 
service has not been changed to suit 
the conditions and needs of the coun-
try. For instance, the I. A. S. officers 
are people who come !from their colle-
ges and get through the examinations 
and after one year's probation, they are 
appointed in some district or some-
where else. But, these people, because 
they have no practical experience, be-
cause they do not really grasp the as-
pirations and ambitions of the people, 
could not sympathetically understand 
their problems and try to help them 
in solving tlieir problems. They would 
simply look into the rules, books and 
codes and if a rule Says a certain 
thing, even if it goo.;; against the whole 
village or the whole tal uk, the officer 
will cling to his rule and it will go 
again~t the masses. Our Government 
and our leaders should have very seri-
ously tried to have a civil service 
which could suit our conditions, which 
~oulcl help our masses to ~onstruct and 
build our country. Words have been 
said many times; but in practice, it has 
not been achieved. 

The Government have appointed a 
Committee to suggest ways and means 
about this-a committee called Public 
service (Qualification for recruitment) 
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committee. This committee has been 
constituted, I think, in 1954. I am 1I0t 

.happy over the composition of the 
committee or the work of the com-
mittee that has been done. Even as 
'regards the recommendation that has 
been made by the committee that Uni-
versity degrees may not be pressed as 
.a qualification for thE' lower services, 
I do not know how far this Govern-
ment are implementing it. 

Taere are so many opinions about 
·our services, ab:)Ut our education, and 
.. 0 m, .. :ly radical re-organisations must 
be done. In order to bring a change 
in our services, we must have a change 
in our educational system. Of course, 
that is a big thing. However, I can 
submit that OUr civil service hi'S not 
been built to ·suit the conditions and 
needs of the country now. 

Coming to the important policy mat-
ter that the hon. Minister said about 
the cJmbined competitive examina-
tion, thE' stand taken by the Govern-
ment, to some extent, is a good thing. 
Because the Government want to give 
to a st~dent not only two chances in 
a particular examination but als:> in 
three varied examinations. A student 
may not be qualified in a particular 
examination, say the I.A.S. He may 
qualify in Class II Or in the Central 
Secretariat service or in the I. P. S. 

ThereforE', the attitute of Goven-
ment in this regard is very near to the 
truth and is what it ought to be. 

Regarding the pr::>posal to enhance 
the period of probation to two years 
jn thc case of the lAS officem, I think 
it is most commendable. At present, 
after the students finish their college 
education, they appear in the e-unpeti-
tive examination held by the UPSC, 
and those who are selected for the lAS 
spend one year or six months at the 
Naional Acadamy df Adminisration, 
and then they are straightway ap-
pointed in some particular offiCe and 
are assigned some important job, 
1hough, in practice, they do not have 

any touch with so many problems in 
real life. So if the period of probation 
is increau"ed from one year to two years, 
it will cerainly help in giving them 
experience in the practical aspects of 
their work. 

I think that even in the past, an lAS 
officer used to go the village and take 
training under a village karnam, re-
venue inspector and tahsiladr, so that 
he might know the real implications of 
lanct revenUe and revenue administra-
tion etc. So, it is good that Govern-
ment have now proposed to extend the 
period of probation, and it would be 
better if these ofihers are kept for at 
least one year at the taluk and village 
levels, and entrused willi all these 
works, such as community develop-
ment, block admin~,tration, village ad-
ministration, taluk administratbn etc. 
For, there they can come in touch 
with so many problems that come in 
the way of the people and come in the 
way of the real development ot the 
cJuntry. 

I could give an example. In a parti-
cular village, the people have dug so 
many s.pring channels by themselves, 
and they had cultivated nearly a 
thousand acres, and they had grown 
good paddy. But the village kamam 
was not well off with the villagers, 
and so also was the revenue inspector, 
and so. they had actually gone and 
booked a case for penalising the ryo~, 
acco.rding to certain supposed rules. I 
represented that caSe for nearly two 
years. Because the officens concerned 
did not know pracically what was 
happening in the villlage, they could 
not appreciate the difficulies of the 
ryots. But, after two years, one par-
tiCUlar officer went to the village and 
studied the whOle robplern in person, 
and he could really appr~iate the 
difficulties, and at the time dl' the 
jamabandhi he qU/ll;hed the whole 
penality. I can give so many instances 
like this. 

The remedy for this kind of situa-
tion is that the lAS probationers 
sh:)Uld be there in the villages tor 
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nearly a year or fifteen months, sludy 
the records there and study the diffi-
culties of the peasants and the pro-
blems of the people there, rupecially 
in relation to the development pro-
jects. 

In regard to the police ver.ification 
0: character and antecedents of candi-
da,tes after selection by the UPSC, I 
have to submit 0:1e thing. namely that 
this must be done by the UPSC itself, 
be~w.;e that has ·been stated in the 
Constitution itself. What happens at 
present is this, and this question has 
been raj.;ed in this Hause so many 
times. Some people, who are supposl"d 
to be Communists, or' who are sup-
posed to be the sympathiser.> of the 
Communi..t P.arty, or who are suppos-
ed to 'be members of the students' 
federation or who are supposed to be 
members at the kisan sa bha 
trade uniorr; ar who are supposed to 
be in association with these organisa-
tions are eliminated from the services 
in spite of the fact that they have go1 
gOOd. marks and they have been se-
lected by the UPSC. This is certainly 
a very bad thing, and it goes against 
the very spirit of the Constituton, 
because :t has been guaranteed in the 
Constitlition ·that there shall be no dis-
crimination, and the UPSC should 
look bto all these things. 

In an earlier session, the Home Mi-
nister had stated. that no circular or 
no instruction had been sent from the 
Centre to the States to that effect. I 
may humbly submit that not only the 
Home Minister here but evrn his 
Nl'UIlierp3rts in the States are pro-
claiming that they are not doing any-
thing in that manner, but in practice. 
they are doing the same thing, and in 
fact, they are doing even worse things 
with regard to so many people who 
have nothin.g to do with the Com-
munist Party; simply because those 
persons are supposed by some persons 
in authority to be communists, or 
simply ·because they are not liked by 
some people in authority, they are 
being eliminated from these services. 

When this question was brought up 
in the West Bengal Legislative Assem-
bly, Dr. B. C. Roy had stated: 

"Government had to satisfy them-
selves that applicants for Govern-
ments services-

(a) had no prior cOllviction for n 
"rlminal offence; 

(b) are not persons who have been 
djsmis..~ed from Government service, 
or 

(c) did not belon.g to an association 
which re;;orted to subversive activi-
ties.". 
Under the term 'subversive activities," 
the Centre has clarified the thing and 
sent a note to the State Governments_ 

TNs term includes association with 
the Communist Party, Swatantra 
Party, Jan Sangh, the Revolutionary 
Socialist Party etc. According to this 
interprl>tation, persons who have any 
association with all these parties are' 
1:)t'L~ eliminaoted in every State. 

Regarding the Kerala State, I would 
like to read out one particular state-
ment made by the ex-Chief Minister 
Mr. E. M. S. Namboodiripad. He said. 
about this Home Ministry's circular,. 
that: 

"I also iilformed the House that 
from my knowledge of the files 
connected with it I could assert 
that there was a written instruc-
tion from the Central Hame Minis-
try to the effect -that those who 
have a record of asociation with 
the Communist Party are to be 
denied appointments since they 
~hould be deemed to have partici-
pated in subversive activities .... 
This was the statement made by the' 

px-Chief Minister of a particular State 
after he had seen all the' records. 

Coming to the Andhra Pradesh 
State, unfortunately, I have not 
brought that circular here with me' 
today, but I 'have seen that circular. 

Shri Sham Lal Sara': May I know 
what Mr. E. M. S. Namboodinpad. did 
with that circular; did he continue il 
or did he change it? 
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Shri Yallamallda Reddy: He had 
quashed that circular. Generally, the 
Kerala Gover.C1'!IIent did not attach 
much weight to that interpretation of 
the term 'subversive activitie,'. But 
they took into account only other thing 
which were against the appoiIlltrnent 
of those persons to Government ser-
vice. 

So far as the Andhra Pradesh Gove-
rnment are concerned, they have cate-
gorically issued a cireular. Unfortu-
nately, I have not brought that circu-
lar here today, but I have seen it. 

According to that circular, people 
having association with Communists, 
Swat antra Party, Jan 8angh, or the 
Revolutionary Socialist Party or 
Muslim League mu.~t ,be eliminated. 
I know of so many cases where sim-
ply because they were not friendly 
with the Congress people in a parti-
cular village, after they had been 
appointed to the particular high 
offices there, they have been dismis-
sed without being given any reasons 
whatsoever. The order merely read 
'Your services are not required any 
longer'. That was the only sentence 
in the order. Even natural justice 
demands that after they are dismissed, 
they should at least be given the 
reasons but that also is not being 
done everywhere. 1 could give one 
or two examples in this regard. 

In Kerala, there were as many as ... 

Mr. Deputy-Speaker: That concerns 
only the State Public Service Com-
mission and not the U.P.S.C. That 
is not relevan there. 

Dr. Melkote (Hyderabad): The han. 
Member should produce the proof, so 
that other Members could challenge 
it. 

Shri Yallamanda Reddy: I am say-
ing that because of the instructions 
from the Union Home Ministry, these 
persons have been dismissed. 

Mr. Deputy-Speaker: He may refer 
only to those cases. 

Shri Yallamanda Reddy: I am not 
mentioning the cases of persons be-
longing to the State Civil Service, but 
I am referring only to those in the 
All India Services. 

Mr. Deputy-Speaker: So far as the 
State Civil Services are concerned. 
the State Governments are responsi-
ble for them. If there are any inst-
ances in the All bUlla Services, the 
hon. Member can refer to them. 

Shri Yallamanda Reddy: 
true, but the whole State 
tration is being guided by 
tral Government. 

That is 
Adminis-
the Cen-

Mr. Deputy-Speaker: That has to be' 
thrashed out in the State Legislature, 
and not here. 

Sbrl yallamanda Reddy: :;hall 
leave it at that. My poir.ot is that the 
method pursued by the Home Minis-
try at. the Centre is quite unjust, 
against the interests of the country 
and also against the spirit of the 
Constitution. because it amounts to 
saying that simply because a person 
belongs to a particular section, he 
cannot be admitted into the services. 
Even after the U.P.S.C. has selected 
them, even though they have secured· 
very high marks, and they have even 
secured the first place, they are being 
eliminated. That is a very bad thing. 
This is how the element of MacCarthy-
ism is being introduced in the ser-
vices. This point has been brought 
~o the notice of this House SO many 
times, but the Home Minister .... 

Mr. Deputy-Speaker: How many 
cases ha.~ the hon. Member brought to 
the notice of the Horne Minister? 

Shri Yallamanda Reddy: Seventy-
six cases from Kerala by way of' 
appeal to the Home Minister in this 
House. Of course, the Home Ministry 
says that they have not issued any 
wch circular .... 

Mr. lIeputy-6peaker: The han. 
Member should bring particular ins-
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[Mr. Deputy-Speaker] 
tances to the notice of the Ministry. 
.Merely saying that is not enough. 

Shri Yallamanda Reddy: Coming as 
it does from you, Sir, who are in the 
'Chair now, certainly your advice is 
respectable. But we have become 
fed up with al\ these things. I have 
carried on a case of person in the 
Central Government service. He 
was working in a factory. He has 
bl!en removed. No action has been 
taken even when it was brought to 
.the notice of Government. If the 
hon. Minister says that cases should 
be brought to his notice, certainly it 
is very strange, because we have 
brough t cases to his notice. I have 
personally brought a case to Govern-
ment's notice. It is that of an engi-
neer. This Government have dis-
missed him without assigning any 
reason saying 'Your services are not 
required' because there was a report. 
Who submits such reports? This re-
port has been prepared by a head 
.constable. Who is in the special 
branch. That head constable sends 
the report to the sub-inspector. The 
. sub-inspector sends the report to the 
:Superintendent. The Superintendent 
sends it to the IG and the IG forwards 
.it to Government. The Government 
blindly signs the paper and dismisses 
the man. Because the Minister want-
ed it, I have been constrained to stllte 
the facts. -

They never pay heed to representa-
tions made. What I want to say is 
this that if they want to do such 
things, let them come out openly and 

. say so and then do such things. Let 
them say that "we do not want in 
government service those persons who 
are not supporters of the Congress. 
We are not going to allow supporters 
'of communists or any other p:lrty not 
belonging to the Congre3s." Let 
them come out with a bold statement 
like that. It is no use telling that 
'we are not doing such things' when 
.actually they are doing them. 

Shri Bhagwat lha Azad (Bhagal-
pur): It means that my hon. friend's 

Party adopted such policie.s when 
they were in power in Kerala? 

Sbri Yallamanda Reddy: No. You 
can say that because of that you are 
Boing it now. 

Shri Bhagwat Jha Azad: You must 
have done that. You are making 
wild allegations 

Shri Bakar Ali Mirza (Warrangal): 
When there is a dismissal without 
assigning reasons, he can go in appeal 
in a court of law, if there is a solid 
case like that. 

Shri Yallamanda Reddy: My hon. 
friend is probably a lawyer. That is 
why he is bringing in a law point. 

Shri Datal': May I submit that the 
scope of the discussion on this Report 
is of a limited character. Here he 
cannot go on criticising the services 
in general or the Central Govern-
ment in general. He should limit his 
observations to what the U.P.S.C. 
have said . 

Mr. Deputy-Speaker: The U.P.S.C. 
Report and the Government memo-
ran:ium thereon are under discussion. 

Shri Yallamanda Reddy: What I am 
saying is certainly relevant to the 
U.P.S.C. report, because after the 
U.P.S.C. selected a particular candi-
date, he was not allowed because of 
a police report On this point, I 
would like to submit that Government 
are pursuing a MacCarthy policy . 
This will eat into the vitals of the 
administration. 

Coming to other points, Govern-
ment have not given any explanation 
to some points raised by the Com-
mission, in regard to the attitude of 
Government about promotions and 
appointments. Whether it is two 
cases or more, it does not matter. It 
only shows the method and policy 
the Government are pursuing towards 
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lIilrticular issues. :I.would quote one 
Gr .two paragraphs from the Report. 

"In June 1980, the Ministry re-
'CIuested the 'Commission ,to accord 
ez post 'facto approval .to the re-
employment of the superannuated 
-officer upto 31!rt May, 1960. 'The 
Commission declined to do so for 
1he reasOn that the a:ppciintment 
had been made in disregard of 
the recruitment rilles 'andhad 
been prolonged even aIter the 
Commission had pointed out the 
irregularity involved, and a serv-
ing officer 6f the Department, 
who was entitled to be promoted 
to the post, had been denied pro-
motion for a not inconsiderable 
period without any justification." 

In spite cif the fact that the attention 
of Government had been drawn to 
this irregularity, in spite of the fact 
that a particular officer was being 
denied justice, the Government per-
sisted in asking the Commision twice, 
thrice and four times to ncwrd ap-
'Proval to the continuation of a super-
-annuated person. 

There is another funny case 
concerning the Ministry of Railways. 

"The ad hoc-and irregular-
arrangement had continued for 
more than three and a half years 
and, since the Ministry had not 
been able to draw up recruitment 
rules for the post during a1l that 
period, the correct course was to 
. advertise the post for competitive 
recruitment." 

I think in 1954 the policy was adopt-
ed that departmental promotion com-
mittees should discuse promotions. 
In spite of the fact that this policy 
was adopted in 1954, for all these 
),ears they could not formulate rec-
ruitment rules and whepever the 
Commission asks for some revision or 
deviation in the rules they do not 
take action. They simply flout the 
advice tendered by the commission. 

1455 (Ai) LSD.-6. 

There is another case: 
"In April 1960, the Ministry 

approached the Commission for 
the regularisation of the appoint-
ment of this officer as Regional 
Director from 1955. The Com-
mission after examining the case, 
informed the Ministry that the 
officer had been irregularly pro-
moted in 1955 and continued 'as 
Regional Director without his case 
being referred to the Depart-
mental Promotion Committee even 
when they met subsequently and 
recommended certain officers 
senior to him for promotion". 

The Departmental Promotion Com-
mittee recommended cer.tain persons 
for plOmotion. But the Government 
has promoted a person who is junior 
and who was not recommended by 
the Committee. He was kept for five 
years and Government asked the 
Commission to accord approval to it. 
For five years this irregularity which 
is against the rules of the Commis-
sion and of the Departm'ental Pro-
motions CommIttee continued. 

In the memorandum, the Govern-
ment could have given full explana-
tion with all the reasons. The 
Minister was telling so loudly that 
there were only four cases. Here 
some important cases have been listed 
by the Commission. Thl'Y may be 
four or five but they show the 
gr~vity of th~ situation and how 
Government are flouting the advice 
of the Service Commission and the 
Departmental Promotiotl Committee . 

I will mention one or two other 
points about .the services. The I.C.S. 
and I.A.S. officers after retirement are 
taking up employment in private 
firms or industries On very high re-
muneration. Just before th~r retire-
ment, they hold key posts in 
Government and are the sl!niormost 
officers. Just after retirement, they 
join privnte service. This will cer-
tainly lead to corruption. In this 
regard, some decision ought to have 
beell taken by Government. 
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[Shri Yallamanda Reddy] 
As regards the members of the 

Service Commission, according to the 
Constitution, they cannot be employed 
in government service or paid a pen-
SIon. I submit that after their retire-
ment, they must be paid a pension. 
There is some justlf\cation for this 
b~cause we are preventing them from 
joning any service. Also the high 
officials \\'ho are at the helm of 
affairs in the country must be pro-
hibited after retirement from joining 
p;'ivate firms. 

Shri Sham Lal Sarar: heartily 
welcome this report of the Public Ser-
vice Commission which was placed on 
the T3"ble of the House some lime 
back by the hon. Home Minister, 

Our Constitution has guaranteed 
certaln institutions which not only 
help our country in governing the 
country on democratic principles 
based on secularism, but also do us 
credit in the eyes of the other parts 
of the world as well. Amon.g these 
a;'c the Supreme Court, the Election 
Commission and the Public Service 
Commission. 

Recruitment to services is referred 
to this Commission by the Govern-
ment departments. Calling for appli-
cations, sorting them out, holding 
examinat!ollS and interviews and 
finaUy recommending persons to the 
Government departments is not an 
easy job. It is a great task, and I am 
v:::-y hapPy that in general it is very 
weI! conducted, and for that the Com-
mission deserves congratulations. 

The hon. Minister, while moving 
the motion, presumed that Members 
who might get an opportunity to 
speak on the subject, might be talk-
ing in rather wild terms. I can 
assure him that as far as we ·are con-
cerned, we are ourselves responsible 
people, and know how to respect 
those who are equally responsible 
and are placed in more responsible 
places. With this preface, I would 
like nO'W to place 'before you my 
humble observ.a:tions on this report 

Though this report concerns the 
Union Public Service Commission, I 
would submit that on page 2 of this 
report there is mention that the 
Union Public Service Commission has 
held conferences with the Sta.te Pub-
lic Service Commissions in Delhi some 
time back, and the purpose of it is 
also given, but what happened later 
has not :been stated. My submission 
is that the Central Government 
should place it before the Union Pub-
lic Service Commission that thcy in 
collaboration and co-operation with 
the State Public Service Commi1>sions, 
r.houJ d create a fervour or spirit in 
the c"lIntry so that thc people, 
whether recruited at the Statc or 
Central level. have the fullest confid-
ence in these institutions, who in 
return should also see to it that the 
persons do get justice in 'all walks of 
life. 

Just now my hon. friend Shri Yal-
lamanda Reddy saitl certain things 
with, I must say, a li<ttle 'bit of pre-
judice .• If he had spoken in general 
terms, perhaps I hight have ,agreed 
with him in certain respects. I do 
know and feel that these arc institu-
tions growing, and growing Wt,ll. 
Still, the Central Government, more 
particularly, the Ministry of Home 
Affairs, may kindly see-of course, 
they cannot issue any directions--
that the functioning of these Pu!.llic 
Service Commis~ions is almost at par 
as far as ·the Statcs are concer'Jed. 
would be the last man to ~ for any 
directions to be given, -but by persua-
sion, by placing before them the feel-
ings of Parliament, you can impress 
upon them the necessity of their 
creating a spirit of confidence in the 
people in these institutions. 

So fa.r as the weaker seotions of the 
community are concerned, they should 
certainly be given prelerence as 
envisaged in our Constitution, but 
under cOVer of that, certain things 
are happening today, into which I 
shall not ao in detail now. I was 
once Minister in Chafll:e of Education 
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in my State, and ,the Minister of 
Education at the Centre then was the 
late Maulana Azad. I discussed with 
him the same point. Personally I 
feel that we must give some prefer-
ence to our weaker sections, but the 
point is how long. Why? Not for 
the rea-son that I would grudge the 
weaker sections getting special treat-
ment for more time. No. Unfortu-
nately what happE''lS is that with the 
growth of education, internal compe-
titiclll s~ts in among ,hp persons in 
the very same weaker sections of the 
c::lmmunity, with the result that, 
firstly, they arc nOL able to go ahead 
and secondly, thev will never be in a 
position to withstand the competition 
from the other .<ections of the com-
munity. Therefore, in those days I 
had suggested to the btl' Maulana 
Azad that it WdS betler to fix a time 
for 15 or 20 years. If out of five 
sect.ions of the community, two arc 
backward, for 20 years you givE' them 
preference, starting with 20 p~r cent 
both qualitatively and quantitatively, 
and gradually decreasing it by one per 
cent every . year till i¢ dis'appears. 
Let there be some D-day fixed when 
the whole c(),\(nti'V will "be tn ated I)n 
a par. How long you can spcon-feed 
the w03ker ~ections I do not know. 
How long you can leave things adrift 
I "annot understand, because that 
will not be conducive to the wellbeing 
of those very sections for whom we 
heve 50 much of sympathy today. I 
may tell you that the late Maulana 
had almost agrC'~cl. but then after a 
few months Mau],ana Azad, one of 
our gre3lt leaders, passed away. 

Therefore, this point should '>e 
j(iven consideration. Some time should 
be fixed once and for aU. five or ten 
years more, but let it be 'known tl1J t 
within that time the wenkE'r sections 
should come to the level of the rest 
of the country, so that when the 
fishes and loaves of office are distri-
buted, they are distributed in a man-
ner that nobody can say anything this 
way or that way. Therefore S,) far 
as the functioninl( of the Union Pub-
lic Service Commission liS , .• 1so the 
State Public Service Commissions is 

concerned, my submission ill that 
there may be an unwritten code of 
uniform practices to attain this objec-
tive. And thnt will only be possible 
it the Ministry of Home Affairs puts 
its head into it. 

With regard to recruitment, pro-
motion~ etc., II am all praise for the 
manner in which ,the Government 
have collaborated and co-operated 
with the Commission, but I want to 
point out two things which are to me 
matters of principle. Firstly, at one 
place the Commission have compla;n-
ed that after they go through all the 
formalities ,and recommend persons 
for vacant posts, they are informed 
by the Government that they have 
decided not to fill the posts. I think 
that should not happen OIs a matter 
of principle. That would not be res-
pecting this great institution, would 
not mirror or reflect the greatness 
that we give to .such institutions in 
our COWltry. I would like to know 
what steps Government is taking with 
regard to that. 

Secondly, they have mentioned that 
when all these formalities of selecting 
candidates have been comnleted and 
men have been actually recommended 
to Government, belated offers are 
coming. I have gone through these 
processes of examinations in my 
youth, and I can very well imagine 
what hardship and' frustration it 
means to the young man seeking em-
ployment who h~s gone to the Public 
Service Commission and proved hi. 
merit, to be told that he has no 
chance. So, I would submit through 
you to the hon. Ho:ne Minister that 
he should very kindly tell us what 
action the Government is taking on 
this point that has been brou.e:ht to 
the notice of Government by the 
Commission. These are two of the 
points which they have mentioned. I 
may tell you this, that I have a little 
eXiperience of the working of the 
Government and I know how difficult 
it becomes for a Ministry or a Depart-
ment to refer every case, every time, 
every moment, whether iIt is tempo-
rary or permanent, to ,the Public 
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[Shri Sham Lal Sarafl 
Service Commission and wait for their 
recommendation. I know it full well. 
But even then, as far as these two 
points are concerned, 1 wish that the 
Government should apply its mind to 
these problems and take a decision 
which will stop the recurrence of such 
instances in the future. 

But as far as appointments of a 
temporary nature are concerned, per-
haps it is permissible for the conct!rn-
ed Government Department, the 
competent recruiting authOrity, to 
recruit Ian officer for six month~ in 
the first instance and later continue 
the post for another six months with 
the permission or concurrence of the 
Public Service Commission. I think 
this should be sufficient time for any 
Government Department to decide 
whether to have that post permanent-
ly or not. If this is followed in It!tter 
and spirit, 1 think the Public Service 
Commission will have nothing to say 
so far as this point is concerned. 

My hon. friend Shri YaUamanda 
Reddy has referred to rertain aspects 
of public recruitment, though I feel 
that he w0nl beyond the scope of the 
discllssion today. Because, as far as 
today's discussion is concerned, its 
scope is the consideration of the 
Eleventh Report of the Union Public 
Service Commission and what other 
things might flow from it. My hon. 
friend said that when Shri Namboodri-
pad took over as Chief Minister of 
Kerala he came across a file wherein 
it had been orderf'd that persons 
belonging to such 3lJd "Llch 3 party 
will not be taken into tilt' ~i)vernment 
service. They may be, lu: recto But 
is this the correct forum for 
bringing forward that (:)ll1"laint'! And 
the question might <:. ,c' ~i",l you can-
not believe it unlesc you sc" the file. 
Equally, there is an "l!cgation against 
Shri Namboodripad where it was said 
that it was a camouflage on his part 
to recruit communists into the service. 
There is that kind of allegation from 
the other side. I have gone to Kerala 
several times and there is this other 

allegation that it was a camouflage on 
the part of Shri Namboodripad to in-
filtrate as many communists as he 
could into the service of the State. 

SIbri Umanath (Pudukkottai): You 
must include Congress also in the cir-
'cular; you are not doing that. 

Shri Yallamanda Reddy: Because, 
previously Communists were not 
allowed into the service. After this 
was quashed, some people could ret 
into the service. Then there was a 
clamour. 

Shri Sham Lal Saraf: I do not ob-
ject to your saying, or my saying, 
something. But actually in a forum 
like this, in a Parliament like this, 
we should be absolutely sure of what 
we are talking about. And, secondly, 
we must have evidence about it: I 
had been told by responsible people 
inside and outside the State of Kerala 
that it was a c8'IIlou/lage played by 
the ex-Chief Minister ot Kerala to 
infiltrate Communists into the service 
of the State. But I did not mcn~ion 
it to you or to anybody else. Because, 
if somebody says something, let him 
say that. Who knows what is correct 
and what is not? Therefore, I per-
sonally think that brine;ing in such 
things here may not be cOrJ"ect. 

Again, with regard to certain De-
partments. a soct of frustration sets in 
among the services, at whatever level 
it may be, when there are no recruit-
ment rules or rules for promotion. The 
Commission have pointedly pointcd it 
out in this report that with regard to 
promotions or appointments in certain 
Departments, rules have not been 
framed. May I request the hon. Min-
ister to tell us as to why t~,(' rules 
have not been framed and if they have 
now been framed. It might be that it 
was with the best of intentions; Gov-
ernment might not have been able to 
,get them framed. But what happens? 
When such an observation comes from 
the Public Service Commission I am 
afraid it creates a very bad feeling 
among the people concerned, and 
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about an institution about which you 
and I, every one of us, should have 
the greatest regard. 

Therefore, with regard to these three 
points that the Commission have point-
ed out, 1 hope the hon. Minister will 
tell us in his reply that these things 
have been gone into and that they 
will not leave any chance for the Com-
mission to mention these complaints 
once again when their next report 
comes. 

Finally, through you, Sir, I pay my 
best compliments to the Public Ser-
vice Commission, both at the Centre 
and in the States, and offer them our 
fullest co-operation in conducting their 
work and assure them on behalf of the 
people of this country that they have 
the backing of the people under the 
Constitution and they have to func-
tion independently and boldly and 
serve the purpose for which that 
Commission has been set up. 

Shri Narendra SiDgh Mahida 
(Anand): Sir. I wish to make a 
few observations in connection with 
this Report of the Union Public Ser-
vice Commission. I welcome the re-
port: it is a very healthy one. The 
task of the Commission has also in-
creased from year to year. They are 
now dealing with 34,349 applications 
in a year. It is a huge task 
and we must appreciate that 
tney are doing proper justice by 
selecting appropriate staff for the 
Union services. I am very happy to 
note that some women have also been 
selected and they are given suitable 
places. The Scheduled Castes and 
I';cheduled Tribes, after due considera-
tion, have been given adequate places 
and are being properly trained for 
their posts. 

The former I.C.S. has naw been sus-
pended and we now have our own ser-
vice called the I.A.S. I happened to 
have craved in London for the I.C.S. 
and, though I never succeeded, I have 
the greatest respect for that training. 
I wish such a thorough training is 
given to our I.A.S. officers. Those 
British officers of the I.C.S. days were 
virtually ruling the districts, I want 

our I.A.S. officers to adjust in the 
present state of affairs and be com-
plete masters of the situation at all 
times, normal or abnormal. 

I have the greatest respect for our 
Indian services. And though, politi-
cally, we fought against them during 
the British regime, the' late-lamented 
Sardar Patel had paid them their de-
serving tribute. I still maintain that 
upon these services who run the Gov-
ernment, Governments may come 
and go, but upon them alone all the 
governments, in all parts of the world, 
have to depend. My submission is 
that there is uniformity of art of gov-
ernment all over the world. Whether 
it is in Pakistan or in India, Russia 
or the United States, all the officials 
have to carry out the general policies 
of their gO'Vernments. They 'must be 
given as free a hand as possible :in-
ternally and pOliticians should refraiil 
from interfering in the day-to-daY 
administration. -

A general policy has to be laid down 
by a Government and that policy is to 
be carried out by the government offi-
cials. I am proud that our government 
officials in India are trying to carry 
out the pOlicies in the best manner. 

I have noticed from the Report that 
there have been delays in publicisin'g 
selected appointments. Even this re-
port is a delayed publication. So, it is 
rather difficult to speak after 2 years 
on the subjects which have already 
been dealt with. I request the UPSC 
to send their reports as early as possi-
ble to the Home Ministry. 

I also notice from the report that the 
UPSC have difficulty in obtaining the 
proper cadre' of candidates. parti-
cularly, in medical, engineering, 
scientific and other technical posts. 
Advertisements in the Times of India 
and other papers are not attracting 
sufficiently such candidates. Serious 
attention sohould be paid to this and 
scientific personnel shOUld be attract· 
ed to government services. 

My humble submission is that unlea 
we> i:lcrease the salaries of our doctors, 
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engineers, scientists and other techni-
c31 personnel, they will not come for-
ward for government' services. After 
llldependence, the tendency has been 
to reduce the s:.!laric, of such per-
sonnel, with the result that these qua-
lified persons are not attracted to gov-
ernment services. They go to the 
private sector or join firms. So, gov-
ernment is deprived of the best mate-
rial available in medical, engineering 
and other technical posts. So, I would 
request the Home Minister to see to 
this and to recommend to the UPSC 
to find the best talent and give them 
proper remuneration. 

I have also seen that many of our 
Indians go abroad to the western coun-
tries and other places to obtain tech-
nical degrees. When they return, they 
find it very difficult to get suitable 
'obs. Efforts are being made by which 
such pt!'l"sons can register their names 
and Government shall try to fix them 
up in proper places. This process is 
rather causing'delay and by the time 
the Government is able to offer them 
posts-they cannot wait for 6 months 
and 7 months-they go back to foreign 
countries. They get higher salaries 
outside than we can offer them in this 
country. So I say, without reflecting 
on the national feelings of Indian 
candidates, we should take the fullest 
advantage of their technical training 
not by merely appealing to their 
national feelings but by quickly deal-
Ing with their cases and offering them 
luitable appointments. 

I know of many technicians, who 
bave returned from foreign countries, 
but have not been able to fin/! suitable 
lobs in this country and SO have gone 
back. In this way, we are losing the 
much-needed services of such persons. 
My submission to the Home Ministry 
Is that they should pay mQre attention 
to the utilisation of the services of 
these people. They should be offered 
recruitment as early as possible. 

There is paucity of suitable Sche-
duled Caste and Scheduled Tribe can-
didates for whom certain posts have 

been reserved. Owing to their gene-
ral backwardness, they are not at par 
with the general candidates. And, I 
am glad to observe from Shri Datar's 
statement that Government is dOing 
its best by opening special classes and 
giving them training to put them at 
par with general candidates. 

I also find from the Report that 
there is no proper coordination bet-
ween the different Ministries. The 
remark~ of the Public Serv'ice Com-
mission are there and I dcsire that 
Ministries should see that such omis-
sion, are remedied as early as 
possible. 

I have a ~ubmission to make to the 
Home Ministry. In the Commission 
we have highly trained IeS officials 
and ,orne Police officials also. May I 
request that Government may include 
some progressive business executive 
also in this Commission? I have busi-
ness experience for 25 years and I 
have al~o held responsible positions in 
selecting staff for different companies. 
And, I find that business people are 
morl' shnrp and alert. They realise 
the day-to-day position much more 
quickly than the retired officials of 
our country. If we have to put our 
services fittingly in the modem world, 
[ submit, Government should not have 
only their point of view but should 
also have the progressive views of our 
countrymen. They may get talented 
business executives or, they may get 
Members of Parliament even; but 
such persons shOUld be there in the 
Commission sO that their progressive 
views can also be absorbed. 

In many commisSions, I have seen 
that, generally. it is the interviewer 
who puts questions to the candidate 
and does most of the talking. This is 
a very old method. I submit that the 
candidate should talk more and the 
Commis!lion Members should listen to 
the candidate and form their opinions 
of the candidate's ability from his 
&tatements or talks. I also wbmit that 
modern methods like tape-recording 
should be introduced during inter-
views whereby, if such is a doubt 
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~bout the candidate's manner of talk 
-etc., these instruments can be used 
and they can re-think about a parti-
cular candidate. 

Personal appearance also counts in 
the services; and there ought to be a 
general standard set up by the UPSC 
for candidates; how they should 
appear, in what mode or manner they 
should address the members etc. when 
they come. In absence of such direc-
tions, generally, our candidates coming 
from rural areas are not able to im-
press well. Though they may be 
clever in the written test, in appear-
ance, they are not up to the mark. 
That is why, probably, they are not 
selected. It is likely that they are not 
selecte~because they are not properly 
dressed or they do not know the pro-
per method of addressing the mem-
bers as they come in. So, if a general 
Code of Conduct is printed and made 
avaiLable for the knowledge of the 
candidates, it would provO! to be very 
useful. City manners are quite dif-
ferent from rural manners; and India 
is a country of rural people. SUCh a 
code would be a guidance and would 
be very educative to the candidates. 

I note that there is, generally, a 
down-grading of the standard of new 
-candidates, compared with the old ones. 
It is no fault of the candidates them-
selves; but the standard of education, 
as a whole, has gone down iIi the coun-
try. It is my personal opinion and I 
do not know if other Members agree 
with me or not. But, efforts should be 
made to raise the general educational 
standard of our people. The candi-
dates should be ~dvised what to read 
because by merely reading newspapers 
they do not get enlIghtened: specific 
books should be recommended so that 
they can enhance their knowledge. 
The general knowledge of our canUi-
date~ is very poor. If we read the 
rephes of some of these candidates, 
they are howlers. They dQ not know 
who is the Prime Minister or Presi-
dent of India. -They should be in 
'touch with the day-ta-day all'airs ot 
the world. Some of them are not 
aware what is sputnik. India has a 

record for these howlers. It may be 
very in(eTesting to read them bUt it 
refiects the poor stature of the candi-
dates. To improve their performances 
we must advise them- what they must 
read for the examinations. The extra-
curricular reading must be increased. 
For instance, in the United States they 
join different scientific clubs. Then 
there is also the ques:ion of languages 
in the UPSC tests. The controversy 
is going on whether to have Hindi or 
English. We must have both the lan-
guages; English should be continued 
at least tiII our lifetime. Many of us 
find it very difficult to pick up Hindi 
at this stage. If people from Madras 
are unable to write or speak Hir:·j " 
IS very difficult to disallow them on 
that ground. So, it must be emphati-
cally stated that Engl'sh also would 
continue not only till 1965 but bE';Y'Ond 
that. If our State PllIblic Service 
Commissions are to have examinationa 
only in Gujarati or Marathi or Urdu or 
Bengali, it will not be proper because 
they will never then be able to enter 
the Union services at all. Even at the 
State level along with the State lan-
guage, Hindi and English must be 
made compulsory so that all candi-
dates from all States may come to the 
Union Serviees. English should be 
continued for a number of years be-
cause of the importance of the English 
fanguage all over the world. We must 
catch the students while they are 
young and at the university stage, 
more particularly post-graduate 
students. I do not think there is any 
liaison between the different public 
service commissions and the' universi-
ties with the result that young people 
coming out of the uni\lersities go 
round hunting for jobs. -"I was in Bom~ 
bay for a number of years and I have 
known bitter experiences of jobless 
frustrated univerSity students, they are 
double graduates, some of them, some 
have obtained first class. They are 
not able to get private jobs as well. 
After specialisation in engineerini or 
some technical training, they have to 
go round looking for jobs for mem! 
than six or seven montlis. It is diftl.-
cult for us not to provide them with 
any jobs. That gives them a sense of 
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frustration. Serious attention has to 
be paid to this matter. They should 
be registered whUp at the university 
and within two or three months of 
their success in examination, they 
should be provided with suitable jobs. 

Sbri Bakar AU Mirza: Sir, we have 
a very good report and a fairly com-
plete memorandum of the Government 
of India. I would first refer to the 
remarks of Shri Reddy about some 
people being dismis~ed from the ser-
vices for some reasons. First of all. let 
me assure him that there is protection 
for these people in the Constitution it-
self. They could not be dismissed from 
service without sufficient reasor.: the 
procedure laid down has to be gonp 
through: even if there is some techni· 
cal flaw the courts say that they should 
be reappointed. If there arc some per-
sons like that I would advise him to 
get in touch with his lawyers. Maybe, 
some of these persons were holding 
temporary appointments. 

He also talked about communists 
being barred from apopintments. 1 do 
not know about the presence of that 
circular. When the British were in 
India and .when they found somebody 
very revolutionary and very active, 
they got him married or gave him a job 
in the Government; that was the best 
way for making them inactive. It 
seems to me to make a condition like 
the one futile, whatever be the bas1s 
for it. In the age of 21-22, people are 
young and get excited. That is the 
period of great emotional activity. If 
they join /lome party at that age, it 
should not come in the way of their 
normal chances in life in future. I am 
in agreement with Shri Reddy that 
there should be no place for such a 
circular. 

The hon. Minister said that only in 
four cases out of 12,800 C1I' so, Govern-
ment disagreed with the UPSC. He 
referred to the past years also. It is 
like this. Suppose the Mohan Bagan 
telUIl says: WA have playp.d hundreds 
of matches but only in two cases were 
,\. u~pires beaten up by our suppor-
tprs. The point is not the number; 

- '"t is that the very purpose of 

the Commission is spoiled, even if it is 
only one case. In E~land during the 
last 25 yeaI'!;, there was not a single 
case where Government had disagreed 
with the advice of the Commission. 
Conditions there, I know, are differ-
ent; first class people do not go to Gov-
ernment service, except foreign ser-
vice. But here such people are 
keen to enter Government ser-
vice. The public undertakings are 
coming up, industrial growth is there. 
in spitE' of this difference, I am unable 
to accept his explanation. If a person. 
does not get a Government job in Eng-
land, he will ~t a job elsewhere 
casily. There is no qucstion of un-
employment among the educated clas-
ses there. Seeondly, in our country, 
if there is a recommendation, a candi-
date is debarred. In England, a re-
commendation js really a help to the 
appointil1!! authority. Anybody who is 
in charge of making an appointment 
sees the candidate only for a short 
time; he sees his record at the f'xami-
nation. When the professor of a uni-
versity. who knows the student tho-
roughly well says that so and so, in 
my opinion, is very good, he knows 
economics well ann sO on, he is mark-
ed out as a special case to be consid-
ered. But here. we recommend not 
those who deserw' but we recommend 
only those whn nced. So, while 1'0-
rommendation there is really a help to 
the appointing authority, here it i'l a 
hindrance to the apPointing authoritY' 
These are the considerations which 
really. probably. help the British Com-
mission to get all their cases accepted 
by the Government 

13 hrs. 

Apart from that. the point of vieW 
of the Government and the point of 
VIP.W of the Commission are entirel7 
diffc!rent. The administrators know 
; hat a certain pP.rson is really good 
and I~ working, well. The person c0-
operates with the officer, and the Gov-
(!rnment officer wou.lc;l like that man 
there and probably he is right. But 
when the case comes up to the Com-
mission, it sees it from a judicial angle 
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and sp.e another person's report and 
forces that man on the Government. 
This officer gets irritated and natural-
ly so. The conflict, therefore. is bound 
to be there, because, yOU will notice 
that most of the people who are ap-
pointed to t.he Commission are from 
Government service. They are either 
former Chief Secretaries or Home Sec-
retaries. While the person is Home 
Secretary or Chief Secretary, he con-
siders appointment to the Commission 
as a nuisance, and the same man goes 
and becoml!s the Chairman of the Pub-
lic Service Commis~ion, and he thinks 
that Government is really very un-
reasonable not to accept the advice of 
thp Cornmission. So. there is a differ-
ence of approach there. Naturally you 
have to c:reate a climate where the 
advice of a semi-judicial body is ac-
cepted by the administrative body, 
even if you are ]00 per cent surl! that 
that advice is wrong, because, it is a 
Question. after an, of one or two or 
three cases. Look at the advantage of 
having such a climate. You create in 
the whole country an atmosphere that 
a body is there which has nothing to 
do with the administration. which has 
nothing to do with a particular candi-
date. which makes a recommendation 
which is really binding on the Gov-
ernment whatever that Government 
might b~. For the sake of three or 
four cases is it worth-while that yoo 
should lose such an advantage? I do 
not think so. Now, for example. the 
Minister has argued about one year or 
two years' probation. How does it 
reAllv come in and how is it really 
important? He says that it is a matter 
of policy. Then it should not go to the 
Commission. After all, when the case 
goes to the Commission, you should 
accepi the advice. They also are ad-
ministrators who have retired from 
service after 25 to 30 years of work. 
If you say that this is a matter which 
they do not understand then that is 
vpry difficult to swallow. 

I believe that yOU .must prepare in 
this country a condition, not only at 
ihe Centre but in every State, that 
Commissions and Courts are above all 
things. When a candidate is selected 

by the Commission, a candidate must· 
leel that he is as good as appointed. It 
IS no use saying that the appointment. 
is cancelled, that it is no longer neces-
sary, that economy will be effected, 
etc. All these excuses can be manu-
factured in numbers, but One must 
feel that the selection of a candidate 
by the Commission is final for all' 
practical purposes. 

I shall now say a few words about 
the State Public Service Commissions. 
When there is a conflict between the 
administrative and the judicial body, 
and thc judicial body is very, very 
fair, sometimes the administrators, 
namel~', the Government body, be-
come restless and try to influence in 
other ways. It happened in the Ame-
rican Supreme Court. As it was very 
judicial. they tried to put in people 
who were more accommodative. SO. 
this corruption comes the other way 
about. That is why there is difficulty: 
that the appointing authority is the 
same as the authority which has to 
take the advice of the Commission. It 
IS very difficult to get over this diffi-
culty at the Union level. But there is 
a chance to get rid of that difficulty 
at the St:rte level. Why not do it? 
Why should the State Commissions be 
appointed by the Governors? They can 
very well be appointed by the Presi-
dent of India. Of course the Constitu-
tion has given a lot of safeguards SO 
that justice is done: no Commission 
member can have Government service 
afterwards and all that. But what 
about the obligation before the ap-
pointment? Suppose I am a Collector 
somewhere and the Chiet Minister 
says: "1 was thinking ot you for a 
membership 01 the Commission nOw." 
For one and a hal! years, I hang 
round the Chief Minister and once I 
am appointed" naturally the obligation 
is there. I see that he may not be 
able to give me any thine; in the future 
and he has already given me. It a 
candidate brings a recommendation to 
the Commission members, he i; de-
barred, but there is nothing to prevent 
lIIIy citizen of India from getting any 
recommendation for his owr.. appoint-. 
ment as II member of the Commis~,o". 
These are the points tn lv, ...... '.-i .1_:, ~ I. 
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I would suggest to the hon. Ministel' 

to see that appointments to the Com-
missions in the States are made by the 
President of India. and to secure that 
there is greater jusHce. possibly. we 
have to create conditions. We know 
that there is a lot of communalism. 
linguism. provincialism. 

An Hon. Member: Casteism. 

Shri Dakar Ali Mirza: Yes; there is 
also ca~h,jsm as my hon. frimd puts 
it. To avoid all that, you must create 
a machinery so as to eliminate the dis-
'1d.:mtages. Why not the CQIIlmis-
siol •..• ;It the State level. have some-
bojy f!'om outside the State? It is 
better to have tile views of somebody 
from another 6tat<'. A man sitting in 
th~ Comm,,"cion, however fair he may 
I:>e,--he may not listen to the recom-
mendation-may be subject to other 
influences of a very subtle kind. Social 
P:'essures are there. He may say "I 
know he is son of a friend of mIne" 
and so on. These pressures Dre there 
When you get a person who is free 
from these pre."~ure,, naturally he can 
act in a just way. Why not maKe use 
of him? India is a big country. We 
are all one. I suggest that if this is 
done. it will greatly help in improving 
the stat\li. of the Commission and also 
result in greater justice in the mat-
ter of appointment. 

We have a lot of public undertak-
ings. I would ask the Government to 
bring all these bodies under the pur-
view of the Union Public Service 
Commission. 

I would like to make one or two 
suggestions. Sometimes. you get a 
case with complete confidential Te-
cords. There may be another case 
with a few records which are probably 
complimentary and with the adverse 
reIDaTks suppressed. So. it is very 
difficult to give a correct estimate of 
the relative merits of both cases. I 
suggest that the Commission should 
have another branch where they 
should automa'tically have the records 
of every oftlcer who comes under its 

purview. Suppose. an annual confi-
dential record is made. it should be 
sent. without asking. to the Commis-
sion also. Along with the records. 
they must also send the record of the 
per30n who is making the remarks in 
the records. Suppose a man says that 
such and such a person is corrupt, 
and the man who is making that re-
mark is himself a currupt man and 
not of good integrity, we can follow 
thai up by looking at the two Tecords. 
which will show the true position. In 
the Commission. it should be possible. 
within a ten-minute notice, to go to 
the library or record room and pull 
out a drawer and find. out the recoTd 
of B particular officer whose case is 
belore the Commis~ion. In that way. 
there will be no difficulty in assessin/l 
the true meTits and there will be no 
reason for any abuse of authority. 

About viva voce. some people think 
that it is rather unfair that a candi-
date is just debarred because the Com-
mission member gives so many marks 
for each and then adds up the marks 
scored at the other examinations and 
so on. So. there is a tendency to mini-
mise the importance. In fact, Mem-
bers of Parliament who go through 
the Question HOUT every day can find 
out how much could be done in two 
or three minutes. and know how much 
even a Minister does not know and 
how much he is trying to avoid in 
those two or three minutes! You can 
find out from it the depth of a Minis-
ter's knowledge. So. it is much easier 
fOT a trained person who sits an the 
Commission as a member of the Com.-
mission to find out exactly how much 
a man knows. What the candidate's 
capacity is or what the candidate's re-
actions are. can be found out. For 
example, when a candid'ate says that 
Queen Victoria is the Mother of Par-
liaments. naturally he does not know 
anything of political science OT what-
ever it is. You ask a candidate. "what 
games do yOU play?" He says. "cric-
ket". Then you find that he does not 
know what a leg-bye is; you know 
what he is. Thus. you can study the 
character, approach, and all that. 
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Ify han. friend just now suggested 
about general knowledge. The pur-
POSe of the Commission members is 
not to find out all that the candidate 
knows. They want to find out what 
the capacity of that person is, the 
subject that he is interested in how 
much he knows of it and whether in 
that very subject he has got a broade~ 
outlook. So, the oral test, I think, 
should be given the importance it 
deserves. It you want to add to it, 
have psychological tests. In the army 
they keep the candidate for two or 
three days. You have that for higher 
appointments if you like, but do not 
minimise or cut dOWel the things 
which have baeD :foUnd useful. 

About language, the only thing 
can say is, whatever language and 
pattern you choose, you have to see 
that every candidate is made to bear 
the same amount of load. That is all 
that is important. If you do that, a 
does not matter whether it is Hindi, 
Tamil or Gujarati and· so on. But let 
there not be a feeling in the country 
that a man from U.P. will get an ad-
vantage over a man from Madras. 
That is what Rajaji is saying, namely, 
you will not be anywhere if Hindi 
comes. So, see that the man from 
U.P. has to carry the same amount 
of load as a man from Madras by 
making some other language from the 
south also compulsory. Then, there 
will be satisfaction everywhere. 

About scheduled castes, my hon. 
friend made some remarks. We have 
general sympathy for them, but what 
Is the object in giving concessions to 
scheduled, castes? The sense of in-
feriority feeling they have, a sense of 
feeling that they are not equal to 
others, should be removed. That can 
be removed if they come into open 
competition with others. I know if 
there are disadVlllntages, they should 
be helped. But what we have done is, 
we have created separate classes, se-
parate examination and separate 
teachin&' for them. So, they are com-
peting amongst tihemselves and theY 
will never ret tile COIIAdenee that 

they can compete with anybody else. 
There are qui~ a number of them 
who can do as well as any candidate 
from the higher castes. So, we have 
to create opportunities, but they do 
exactly the opposite. What they have 
done so far is those who are selected 
on the basis of merit are removed 
from that calculation of 15 or 16 per 
cent, so that we have only very back-
ward people who corne out Of that 15 
or 16 per cent. In fact, those who 
are interested in the welfare of sche-
duled castes should have insisted the 
other way. If three scheduled castes 
get appointed on merit, they should 
give up 6 from that quota. That will 
give them the confidence that they are 
on the same basis and they can com· 
pete with others. How long can you 
go on like this treating them as a 
separate compartment? To be back-
ward seern.s to have become a sort of 
vested interest and I know a number 
of people would like to 'be backward 
If they can get the chance to enter. 

Lastly, there are so many irregular 
appointments and so on, but that has 
not been touched in the memorandum. 
Of course, no advice was given and 
ao it was not necessary to mention 
that in the memorandum. But those 
cases should also have been mention-
ed where the Commission has not 
agrpC'd with the ad hoc appointments 
of the Government. If that is also 
mentioned, that would be very useful. 

Shrl Swell ( .... arn-Autonomous 
Districts): Sir, my observations on 
the eleventh report of the UPSC to-
,ether with the memorandum of the 
Home Ministry will be few and I be-
lieve I shall be able to do that with-
In a short time. My observations will 
be confined to two broad categories: 
observations of a general nature on 
the report and the memorandum and 
observationS with particular reference 
to the problems of the scheduled 
tribes, because as mY hon. friend who 
IPOke before me just now said, I be-
l~ to that privileged or under-
prlvJletecl tribal community and I am 
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supposed to know a little more of the 
problems. facing the soheduled tribes 
at least In my particular area than 
anybody else in this House. There-
for~, I claim that I can speak on the 
~bJect with a little amount of autho-
?ty and, I would request the Minister 
~ the Ministry of Home Affairs to 
kind!y pay particular attention to that 
portion of mY speech. If he is not in 
a positi~ to reply to certain propo-
sals which I am going to make, he 
may not, because I think this problem 
of .scheduled tribes in my area is eng-
agmg the attention of the Home 
~stry and the Government other-
Wise. 

~irst, going throu~ this report, I 
tb:ink I am at one with my hon. 
frIend, Shri Saraf, who paid compli-
ments to the UPSC for the good work 
they have done during the year under 
review. I say that of course sub-
ject to a few exceptions. I wilI not 
go into details, but I will confine mv-
self to the broad fundamentals. I thi~k 
the UPSC has done an outstandingly 
,oad job in standing up against cer-
tain what would appear vested inte-
rests in certain ministries of the Gov-
ernment. The UPSC is a statutory 
body. It has a very important role 
to play in the nation. It is its duty 
to ensure the efficiency and the sta-
bility of our civil services. To that 
extent, I am a bit unhappy that this 
discussion of the report of the UPSC 
should take place today because of 
obvious reasons. Yesterday and this 
forenoon, the energy and attention of 
this House were engaged in the dis-
cussion on Ladakh and the speech of 
the Prime Minister. Granted that is a 
subject of the greatest topical import-
ance in the country but, 'Yet, if you 
eo ionto the fundamentals, Sir, you 
will find that what is really important 
to the nation is the character of the 
nation. Even. for purposes of defence 
Or international relationship that 
character of the people, that character 
of the administration is of fundamen-
tal importance. I do not believe that 
we can stand up to China or any 

other nation in the world unless the· 
character of our people, the oharacter 
o~ th;e ~dministration is strong. ADd.. 
SIr, It IS a very important duty, al-
most. the sa~red national duty of the 
Public SerVIce Commission to ensure· 
that the character of our adminL~tra
tion is Of the very first standard. 
Therefore, I mould have liked that. 
there should have been a little more 
time, that there should have been a 
little more attention paid, to this im-
portant problem of the nation. 

However, I think, as I have said 
the Public Service Commission ha~ 
shown a very gOOd spirit in standing 
up against certain efforts of certain 
vested interests in certain ministries 
to hustle and scuttle the Public Ser-
vice Commission into rubber-stamp-
Ing their decision. Sir, cases of that 
have been mentioned in this report, 
where certain irregular appointments 
or irregular promotions have been 
made and after they have been made 
the ministries go to the Public Ser-
vice Commission and ask them to a~ 
prove of them. I am hapPy to note 
that the Public Service Commission 
while trying to accull~mod;l;e these 
people taking into aCCOUll_ certain 
difficulties in the day to day adminis-
tration, in the long last has stood up 
against it and has refused approving 
such cases. 

Sir, the other day when we were 
discussing about the power crisis here 
In this capital city it was an open 
statement accepted by everybody that 
the power crisis here in Delhi was on 
account of maladministration, and a 
number of speakers even on the Con-
eress side had said that the responsi. 
bility would lie i:Il certain leagues and 
cliques that are the pockmarks of the 
Delhi Electric Supply Undertaking. 
Well, that is a pointer, that unless and 
until the Public Service Commission 
exercises its duty in a bold manner 
the danger is that the entire adminis-
tration will collapse, will be corrupt.. 
ed. 
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The Public Service Commission in 
its report, On page 12, has made a-

-claim about the assessment of its per-
formance. It is said that the follow-up 
of candidates recruited by the Com-
mission shows that 93.80 per cent of 
them have been found to be quite 
suitable for the jobs. I wish it were 
so. But I am afraid that this assess-
ment of the Public Service Commis-
sion is a bit ambitious. I am sure 
if this report had been written after 
the discussion on the power crisis in 
Delhi and after a little more exami-
nation of the affairs in the country 
the Public Service Commission would 
not make such an ambitious claim. 
However, I agree that on the whole 
the administration of the country is 
stable and to that extent the credit 
will go to the Public Servic" Com-
missicm. 

On one point I find that I am una-
ble to agree with the proposals of th" 
Public Service Commission, and I am 
inclined to agree with the Govern-
ment, the Home Ministry on that 
polnt. That is with regard to the 
periOd of probation. It seems th"rc 
is a difference of opinion between 
the Hom" Ministry and the Public 
Service Commission as t.o the period 
of p,-c''''';nn. The Public ,Service 
Commission is of the opinion that the 
periOd of probation should be for onR 
w'or ~ am t~lking with rf'fprence to 
the Indian Administrative Service in 
particular. The Public Service Com-
mis.sion seems to think that a period 
of one year for training and probation 
Is good enough, and the Ministrv 
tillnks that atter training the candi-
date should be On probation on the 
field for another one year. I think it 
Is a correct thin~ that the period of 
probation should be for two years, 
beca~ however clever a young man 
may be in the precincts of the col· 
1ege Or within the confines of the 
training institution, it is aUogether a 
different thing to find him in the 
field. in contact with the people and 
bow 'he deals with the people. It is 
not enough just to be a good scholar 
or to be able to write. The important 

thin, about an administrator is that 
he should know the art of public re-
lationship, he should know 'how to get 
co-operation from the public, and you 
cannot form your opinion C1f a person 
Wlless and until he has b'~en put to 
the field. I think to that extent t 
agree with the Home Ministry, t.hat 
the period of probation should be for 
two years. 

Sir, I wilJ come now to the pro-
blem of the Scheduled Tribes. There 
are certain remarks made in the re-
port with particular reference to 1 hp 
Scheduled Tribes. On age 8, this is 
what it says-the Minister in the 
Ministry of Home Affair> also in IllS 
opening speech while moving hi~ 
motion referred to that, and I will 
read out that portiOn and the other 
portion relevant to it: 

"A sample analysis of infruct-
uous recruitments during the year 
under report disclo~ed that the 
recnritments had failE'd on account 
of (i) dear1Jh of qualified randi-
dates, (ii) the highly specialised 
qualifications insisted On in cer-
tain cases (ii) unattractivE' pay 
scales, and (iv) paucity of wit-
able Scheduled Castes and Sche-
duled Tribes candidates for whon' 
the posts had been reserved. 

Then on page 9 it says: 

"The Commission are alive to 
the need for stimulating th,., in-
take of candidates belonging 1, 
Scheduled ·CasteslTribes in Gov-
ernment service~ in respect of 
posts reserved for these commu-
nities. For suoh posts, com-
petitive selection is normally con-
fined to candidates belonging to 
these communHies in the first in-
stance, and at the time of ~elpc
tion, maximum relaxation of :he 
standard of suitability compatible 
with the maintenance of efficient 
administration is kept in mind." 

Sir, if you ask ·me what is my reRC-
tion to this, my reactio.1' i~ that r 



Motion re: AUGUST 14, 1962 Report of U.P.S.C. 

[Shri Swell] 
do not like at a!! that these remarks 
should be in the report of the Public 
Service Commission because it does 
not do credit to the' Scheduled Tribes, 
because it give.; a sort of impres~ion 
that t~~ Scheduled Tribes people are 
a peoplp, class apart, that are inferior 
in calibre, in gift, to the other people. 

Shri Sham Lal Sara:: Is I.hat not 
a factual report? 

Shri Swen: Yes, it is a factual re-
port. I have reason to think thai the 
Go\"ernrnen~, the rdini:.try ~~f HUlne 
Affairs have been giving this atten-
tion and thinking of the proNems of 
the Scheduled Trib(" in this way. But 
what I would sugg~,t to t.hem is that 
they should not always tak(' an atti-
t.ude of patroni~ing the Scht'duled 
Tribes; that they should do certain 
tnings which will bring the Scheduled 
Tribes rapidly on a par with the other 
communities in India. 

Sir I know the Schedulcd Tribes 
a littlc better than others. I hd ve 
been a professor in Shillong for the 
last 15 years. I k!loW of a number 
of my O'Mn Iltudents, about ten or 
fifteen of .them, who have studied 
under me and who have come out 
with flying colours in the all-India 
competitions and have been recruited 
to the Indian Administrative Service 
and others. I would ask you, Sir, to 
refer to another part of this report. 
On page 5 it is ''lid-it is about the 
number of candidate~ to the Indian 
Administrative Service, Police Ser-
vice and others rE'cruited' during the 
year under revip.w: 

"The names of 97 candidates in 
the order of merit were recom-
mended for appointment to the 
Indian Administrative Service. 
These included 86 candidates who 
were also recommended tor the 
Indian Foreign Service. Among 
those recommendE'd, there were 9 
Scheduled Castes candidates. of 
whom 6 wer~ recommended for 
the Indian Administrative Ser-

, vice/ndian FO:'eign Service, and 
3 ~ the Indian Administrative 
Service only, and 5 Scheduled 
Tribes candidates of whom 4 were 
irecommended for the Indian Ad-
ministrative Servicellndian For-
eign Service and one for the 
Indian Administrative Service 
only." 

I might state here fOr the informa-
tion of the hon. Home Minister that 
all these five Scheduled Tribes candi-
dates during the year under review 
,'onl(' from my constituency. J<'our of 
them are Khasis belonging to my 
particular community. I know them 
personally. Another comes from the 
M:zo llilio. Ther were mv students. I 
know them. Manv of • them come 
from the ranks. A~ least two of them 
came into the Service through open 
compC'L·, ;c,n after having bpf'n in aer-
vice under the Govp.rnment of A,sam. 
A tew of them. without any particular 
trai.ning and throu~h their own merit. 
competed and passed. I know at 
Ie,,". of the caf.e of one o~ two who 
wp.re recruited into the Service 
through open competition and not 
through any special consideration 

If we look into the picture of the 
State as a whole, whereas we have 
Rve Scheduled Tribes candIdates rec-
ruited into the Indian Arlministrative 
Service. if I am not mistaken, there 
is only one other candidate 'in the 
whole State of Assam. You know. 
Sir. Assam is a multi-racial and multi-
lingual State. There Are Bengalis, 
Assamese and so many other people. 
But as against five Trib~1 candidates 
there was only onp morp. in the whole 
St~te of Assam through aDen com-
petition. What docs it sh~-"? I! shows 
that eiven chances rur p('C';J!e can do 
all well as the others or can do much 
better than the others. But the diffi-
eulty here is that yOU are not giving 
US the right eM-ncpoS. 

The home Mini~t!'y talks of giving' 
lpecial scholarships and special facl-
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lities to the Scheduled Tribes to come 
And get some special training in the 
Allahabad UniveTsi~y. At least I am 
not aware Of any student from my 
area who has avai1t'd himself of that 
opportunity of training in Allahabad 
8Il(i who has bE-en mccessful in the 
examination after the trainiTg in 
Allahabad. I do !lot believe that you 
can get people pass these competitive 
examinations through any kind of 
special training. What is required IS 
the general standard, the background 
of the family, the general intellectual 
development and the backgroun'i in 
the society. Until and unless that I!ene_ 
ral background of that particular 
community is raised, you can never 
expect good young men, good students 
to compete in the examinations. 

Today, the Bengalis and the Mad-
rasis, if I am -not mistaken. are pro-
portionately more in the Services in 
the country. If yotl ask me the reason 
why ..... . 

Shri Harish Chandra Mathur 
(Jalore): The number of Bengalis is 
going down. Now it is the Madrasis 
and the PilInjabis. 

Shri Swell: Maybe, it is going down 
now 'but it was so until a few years 
ago. Now it is the Puniabis. AI! rleht. 
About the Punjabis I do not kn~'v 
what the reason, is, but as far as the 
BI1ngalis are concel'ned, I am sure 
that on~ of the reasons why they are 
proportionately more in the Services 
is because ..... . 

Shrlmatl ReDuka Ray (Maida): Not 
now. 

Shri Swell: I am not talkinu of now; 
I am referring h thn po.~t. "'hat is 
because they were the people who 
first received Western education in 
this country. Thn sam£' th!ng applies 
to Madras. If vou take the r.ase of 
Punjab. I wOnder i,f the prOXimity 
of Delhi is not the cause for the ris-
ing proportion of the Punjabis in t.he 
all-India administration. But here are 
the Scheduled Tribes out into the 
confines of the country, in the boun-d-

"ries and you are not doing much 
about it. I am talking of the Sche-
duled Tribes in my community. What 
is the Government doing, the Govern-
ment of India or the Government of 
Assam? Will you helieve me that 15 
years after the achievement of inde-
pendence neither the Govcrnml'Ont of 
Assam nor the Government of India 
have established a single <,ollege in 
the Hill Districts of Assam? 

Mr. Deputy-Speaker: The hon. 
Member's time is up. 

Shri Swell: Sir, I am on a point 
which is important and I request vou 
to give me a few mjnutes more.' 1 
will conclude soon. 

They haVe not established a single 
college there. Whatever little edu-
catio!1 has been spread in the Tribal 
areas is the work of the private 
agencies, particularly, the Christian 
missionaries. Now you talk of re-
servation for the Trib'll people and 
of giving them scholar.~hips in a place 
that is thousands of miles away from 
where they are living. You are not 
doing anythi'n'g to educate them and 
to raise the general intellectual stand-
ard of these people To me it sounds, 
if I may Use a stron!: word. a lit.t.le 
'bit hypocriticaL 

In my speech on the last Finance 
Bill I had made a proposal be.fore the 
Government of India that the crying 
need of the people in the Hill Dis-
tricts of Assam is a university of their 
own. The University Granl~ Com-
mission has made a sort Of a decision 
in another context which is good for 
the COU/lltry and that is that in ordCT 
to ensure the int"~ritv and the unity 
of the country there shOUld be a fede-
ral university in each of the States' of 
the country. If the Home Ministry 
really want that the Scheduled Tribes 
people should do away with reserva-
tion and thi'!1,j!s like that, let them 
establish that university in the Hill 
areas. I have had occasion to discuss 
this informally with the han. Home 
Minister. Shri Lal Bahadur Shastri. 
and I am repeating it here that if 
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you want·to do a thing like that, 

.. please take education nearer to the 
Tribal pt'Ople. All mv hon frlend said 
just now, a time shall come when we 
shall not only stand on our own but 
We shall do better than the other 
communities. 

Shri Abdul Ghani GoBi (Jammu 
and Kashmir): Sir. while welcomlne 
the Report of the Union Public Ser-
vice Commission I pay my tl"lbute to 
the members of the Commis3ion who 
happen to be men of very high pro-
minence. On goi,ne through tile Re-
port and action taken, I understand 
that even the requests of some parti-
cular Ministries for regularising some 
promotions have been rejected by the 
Union Public Service CommL~sion. 

This shows that the Union Public 
Service Commission is an independent 
body and it is trying to raise the ad-
ministrative standard of the country. 

With the integration of the services 
recently in Jammu and KashITLir Statl' 
I understand that the admir.istration 
had better efficiency and we had some 
very good standards. But the inte-
gration of the services is limited only 
10 the administrative services. I wish 
to draw the attention of the hon. 
Minister to see whether we can intp.-
grate the services Of the Jammu and 
Kashmir State with regard to engi-
neering, medical and forest 5crvice~ 

so that the services could be morp 
effective, more efficient and more 
beneficial to the State. 

Secondly, I would suggest -hat lAS 
officers in the cadre of our State may 
be transferred to other States and 
lAS officers from the other States may 
be transferred to our State so that 
administrative efficiency could be 
achieved in a better manner. I un-
derstand that posts in the lAS cadre 
have been allotted to particular 

· States. When I read the Administra-
tive Report I find that Himachal PrIl-

· deh and Jammu and Kashmir are 
still lacking in that number. I cannot 

· ·quote exactly but most probably we 

are still lacking about 10 or 12 per-
IIQDS in the lAS cadre of oUr State 
in addition to other services. 

1 find that in the all-India competi-
tions these backward areas do not get 
proper representation. But at the 
same time I very much appreciate 
what Shri Bakar Ali Mirza said be-
fore me. Most probably he happened 
to be a member of the Public Service 
r:ommissioll in Hyderabad State and 
has great experience. But I under-
stand that these opportunities are 
not extended to the backward areas 
just as they are given to central 
places like Delhi, Madras and Bengal. 
As Shri Swell has said just now, peo-
cle from Bengal, Punjab. Delhi or 
Madras are dominating. The main 
cause is that proper education or 
proper educational facilities are not 
extended to the 'backward areas or 
the weaker sections of the population. 
Today, we find, of course, as every-
hody agrees, that the standhrd of ad-
ministration is getting better da~' by 
rlay. But, at the same time, we do not 
get representation for the various 
communities, for the various sections 
and for these backward areas like 
the Jammu and Kashmir State, 
Himnchal Pradesh and N.E.l".A. I 
urn glad, at the same time, that four 
of the five persons from th" Schedul-
ed Tribes, have come from the Hill 
tribes of Assam. That shows that 
even without Government ctrort, per-
sons from the backward areas can 
make their mark in the competitive 
examinations. But, when we compare 
the Government institutions, we should 
admit that the Government 'institu-
tions are not up to the mark in im-
parting education even in the centre 
01 the country like Delhi. If yOU 
compare private institutions with 
J(overnment institutions, everybody 
will prefer to get a sea t for his child 
in a private institution. Why? The 
Home Ministry and the Education 
Ministry should look into the cause 
of this. Why are government institu-
tions looked down upon and why 
should the common man prefer a 
private institution, although it is very 
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eosUy for ihim? A poor man cannot 
afford to get his child admitted in a 
public school. But, 'in spite of his 
difficulties, he tries to get his child 
admitted - into a public school. That 
shows that the Government is not 
keenly interested in running its insti-
tutions. I would suggest that for the 
purpose of getting bettcr persons in 
the serv.ice of the country, we should 
look to the educational standards in 
the government institutions. Only 
then we can go ahead. 

Tn this respect also, I would suggest 
this as regards the weaker sections. 
As Shri Sara! said earlier, there are 
weaker sections and they do not get 
proper representation. There are 
oth~r classes; they do not get proper 
representation. If you read the lists 
of the Public Service Commission, you 
will find that some commuuities are 
totally missing. That creates a great 
grievance to the communities who are 
not represented in the cadres. I would 
I'f!quest that due consideration ~hould 
be given to all the communities 
Irrespective of which side they come 
from. Otherwise, there will be some 
sort of a lack of confidence in the 
admin"istration and in the Public 
Service Commission. I would submit 
that all these factors should be taken 
tnto consideration and all communi-
ties should get a chance to be repre-
sented in the I.A.S. aDd I.P.S. (lnd 
the I.F.S. 

I find from the" report in the indices, 
there are some posts which are still 
lying' vacant for which tihey do not 
get suitable candidates. That also 
IIhows lack of efficiency in imparting 
education or a defect in the ways of 
imparting education to the common 
man. That also requires a check-up. 
When we spend not only thousands 
or lakhs, but crores of rupees on 
education-it may be education on the 
technical side or Art~ side-why 
should we not have a look at it or at 
least ~ve a cursory glance at it as 
to Why the Institutions are not func-
tioning properly as other institutions 
are functioning. I would say that 
"unless we improve the standard of 
education, unless we improve the 
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standard of our technical education, 
unless we improve the standard of 
character, we cannot get better per-
sons to &live a better administration or 
better service -to the nation. 

In these circumstances, surely, I 
expect this from the U.P.S.C. There 
are very great people on its member-
ship, people of high ~minence, highly 
educated. But, stilI, when we corne 
to the I.C.S. and the I.A.S., the gene-
ral impression is that the I.C.S. peo-
ple are much better toan the I.A.S. 
people. That also requires to be look-
ed into as to why the difference in 
standard is there. U the I.C.S. peo-
ple are much better. why should we 
not make the I.A.S. pennie reach that 
standard? Administration is the I·es-
ponslbility of the officers. After all, 
Parliamentarians are here and State 
legislators are there in the States. 
The running of the Governnumt is 
their business. Somebody mav say, 
the Congress Government is a ~orruPt 
government or some oth!!l" Govern-
ment is corrupt. Primarily, the gov-
ernment is run by the I.C.S. and I.A.S. 
officers. If they are honest, if they 
are above corruption, if they are 
efficient, if they are true patriots, I 
am sure. the country wiJI go ahead 
like anything. Our plan~ w;1I develop 
into realities. Of course, the policy 
is that of the Government. But, their 
execution is primarily with the I.C.S. 
and I.A.S. officers. I had a chance to 
be a member of a big committee in 
the Posts and Telegraphs department. 
There also, this question aro3~. Some 
officers were complaining that the 
particular Minister is a God on ~ur 

head, he does not allow us to work. 
r said, if you are honest, if you guide 
the Minister rightly, there is no 
reason why the Minister ~hould be 
misguided. You are there permanent-
ly. The Ministers come and go. 
Today there is one Minister. Tomor-
row, there will be another Mini~ter. 
The head of the department who 
may he -an I.C.S. or an I.A.S. officer 
is there pennanently. If he becomes a 
honest man, surely, if he guides lhe 
Ministers, surely the Minister will 
have nothing to say. 1 assure the 
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services that Parliamentarians and 
the State legislators have got their 
best regard for the I.C.S. and I.A.S. 
I)fticers, whether they ilre OIl the ad-
ministrative side, or the engineering 
side or the medical side. If they 
raise their standard, the standard of 
the country will be raised and we will 
feel that our nation is going ahead. 

Shrlmati Renuka Ray: Mr. Deputy-
Speaker, when the Constitution was 
being drawn. I remember, in the dis-
cusiions, the question of an indepen-
dent body for recruiting the best avail-
able personnel for our services was 
oonsidered and the provision for a 
State and Central Public Service 
Commission was included in the 
Constitution. The time has now come 
for us to judge how far we are actual-
ly getting the best available personnel 
through this means. We have, today, 
also got to remember something 
about which the last speaker spoke, 
a.bout the kind of education. Shri 
Swell particularly and pertinently laid 
stress on it, I remember and that was, 
In accordance with the type of educa-
tion that we give to Ollr people. so 
we can expect the personnel for our 
services. If adequate education does 
not reach certain people, it IS not 
their fault that from such communities 
as the Scheduled Tribes, you cannot 
always get proper recruits. It is out-
side the sphere, to IIDme extent, of 
the Union Public Service Commission. 
It is some other agency which has to 
train those who can be later selected 
as the best type of personnel. If the 
best personnel is not there, how can 
we expect the UPSC to select them? 
I make this particular point because, 
in the discussion last year, our emi-
nent colleague and Member on this 
side Shri Harish Chandra Mathur 
98id that it was the fault of the Union 
Public Service Commission that the 
best type of persons with proper moral 
background were not recruited by the 
U.P.S.C. I will suggest very pumbly 
to hIm and to others of the same point 
of view, is it the fault of the U.P.S.C. 
or is it our fault and that of the Gov-
ernment as a whole that so far, our 

educational opportunities haV!! Dot 
been of tl'ie right kind? 

Slari Bulsh Chandra Mathur: I did 
not say that; you are provokillg me 
to participate in the discussion. 

Shrlmati Relluka Bay: You may 
certainly speak. I have looked up 
your speech last year and this is what 
[find. I feel that we cannot put the 
entire blame .on the U.P.S.C. in this 
regard, because they must recruit 
from what is available. It is our 
~ducational opportunity, not only the 
expansion of education, but the 
quality of it, the fibre ot that eduCla-
tion which will determine the kind of 
persons that we have for recruitment. 
Therefore, it cannot be the fault o! 
an independent body which is '!let up 
merely for the purpose of recruiting 
personnel. 

Another point that has to be tak(;1> 
into consideration is this, and this is 
a point which the U.P.S.C. have in-
cluded in this year's report. ThI'.Y' 
have said that there is no forward 
planning and no proper co-ordination 
between the different Ministries as to 
the type of recruits that are wanted 
and the number of recruits that are 
wanted. I think many Members of 
the House would have had experience 
of that, and I think it would be quite 
true to say that perhaps, we mJg!ht 
~ven lower the number of persons 
that might be required, if there were 
proper co-ordination between nlhed 
Ministries in this respect before they 
ask for personnel. 

In regard to planning. certainly, for 
implementing the Third Five Year 
Plan, thpre should have been a com-
plete programme in regard to the 
number of recruits wanted year by 
year, and not only should the UPSC 
have been informed of it, but the 
educational institutions also should 
have been informed so that the rilcht 
~alibre of persons could be trained for 
the purpose. So far as that is con-
~erned, I agree with the UPSC, but 
I also feel that the UPSC whlah has 
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been let up as an independent body 
ever since our Republic was formed 
has gradually got within its foJd mucl; 
more work to do than it did in the 
earlier dayl\. 

Now, I turn to the Industrial Man-
agement Pool. The Industrial Man-
agement Pool has lilso been entrusted 
to the UPSC. Here, I would agree 
with Shri Harish Chandra Mathur 
and others th:it the UPSC as it is 
constituted today may not be proper-
ly qualified even to deal with the 
recruitment of such personnel, quite 
apart from the fact. as the UPSC have 
pointed out, that the Government on 
their part ihave not framed even prc,-
per rules in regard to the type of 
recruits that are wanted, and they 
dll not even know what type of per-
BOns are required. That is one part 
of. the question, but the other part is 
this; I would ask the Home Minister 
particularly to consider either the 
expansion of the present UPSC, or 
the setting up of some other commis-
sion of a like nature. Whatever it be 
the persons who are to choose and 
select candidates for the Industrial 
Management, I feel, should certainly 
understand something of industrilll 
management. Of course, the answer 
would be given that on each such 
occasion, the UPSC co-opts some 
technical person or somebody who 
understands that particular thing. 
But I feel that such persons should 
be there all the time, because tilE'Y 
also take some time to understand 
how to select the personnel. You may 
co-opt an engineer to select engineers 
on a particular day for a particular 
purpose, but he cannot have that ex-
perience whieh the other members of 
the UPSC have acquired to be able 
to select persons quickly, and there-
fore. his being co-opted for ~ parti-
cular purpose for a particular day i~ 
not good enough. I think the time 
has come when the Central Govern-
ment should consider this aspect of the 
matter, namely whether the UPSC, as 
it is constituted today, can deal ade-
quately with the recruitment of per-
sonnel of a type that they have never 
dealt with in the pasl 

There is also another thing that I 
would like to mention. I have heard 
this even individually from member. 
of the UPSC. I do not know whether 
it is permissible to mention it here 
or not. When complaints are made 
that there is so much of delay, lihe 
answer is given that the volume of 
work is so great. and that is why 
there is delay. So, when they speak 
of delayed references and irregular 
appointments by Government, I feel 
that Government on their side have 
some justification. I have some ex· 
perience of this. It is all verv well 
to say that there might be nepotism. 
Yes, there might be nepotism, and 
there might be all sorts of things 
happening, it the proper procedure 'is 
not followed. But what has Govern-
ment to do if there is an emergency? 
You cannot always have forward plan-
ning for something new which turns 
up. When some officers are appointed 
for the time being, in such cases, thp 
Public Service Commission always 
views such appointments with ~USPI' 
cion. Even though the matter is 
referred to them, it will take soniC 
time before they can advertise anti 
recruit the persons, but in the mean-
time, the officer. is required for t.be 
job on hand. This kind of thing hap· 
pened in the case of the Rehabilita-
tion Ministry at the Centre and the 
Rehabilitation Departments of the 
State Governments. When a Iarlts 
number of refugees started pouring il'l, 
in an emer~ency like that, people hr.d 
to be recruited not only at the lower 
levels, but also at the higher cadres 
In respect of which normally the 
Public Service Commission would 
have to be consulted. Even in such 
cases. when appointments are made, 
the Public Service Commission have 
looked with suspIcion on those 
appointments. Besides, emergencies of 

15.57 hrs. 

[SliRl MULCIIAND DUBE in the Chair] 

a different type might also turn up, 
and the Home Ministry might Sudden-
ly be empowered by this Parliament 
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itself to take on some addtional work 
whiM was not there before; then also, 
they would have to bring in pt'ople. If 
they delay the appointment, tht:n this 
House might ask them why thtiy had 
delayed the execution of whdt was 
entrusted to them. If they do not 
make the appointment, the~ would 
have to wait for a long time fer the 
Public Service Commission to :nake 
the appointment. Therefore, 1 feel 
that there should not be any nJidity 
on the part of the Public Service Com-
mission also in regard to this matter. 
They should go into eacl1. ca!le on 
merits and see whose fault it was that 
Government had sometimes to take 
the lead and appoint somebody. Ilhd 
not look upon every such appoint-
ment with suspicion. or that such 
appointment has always some nepot-
ism behind it. I do not sav that 
nepotism is entirely ruled uut 'but it 
is because of the inordinate delay on 
the part of the Public Servi"e Com-
mission that it happens. Therefore. 
the best answer would be to hav" a 
sufficient number of persons on the 
UPSC, and ~f necessary, to demar-
cate their spheres of duties, by having 
different sections if necessary or by 
baving some such thing, so tha.t there 
would be an adequate numb~r of 
persons on the V.P.S.C. to de:!l ""ith 
recruitment in a· very quick manner. 
That would be the best solution. But 
until such time I do not think that 
It would be quite fair for this Hous!' 
to blame Government alway~ if they 
go in for irregular appointments as 
they are styled by the U.P.S.C. As 
for delayed references, 1 agree that 
delayed references should nc>t be 
thE'Te. References rh,,"lil nol be dt:-
tayed to the U.P.S C. But i,..rl'r,'Ular 
appointments can happen whenever 
thl"re is some kind of emerp"ncy. a~ 
I have pointed out nlrl'arl·,. I would 
like to draw the attention r"f the 
a.p.s.c. fo this mnttE'r namelv that 
when they write their reports. they 
ShOUld make a dift'erpncl' between 
those cases where in a situdtion of 
emergency or for the purpose of 
quick implementation of stlmethlng 
new some persons have been appolDt-

ed, and other cases where ro:!terenees 
have been made to them in !I delayed 
manner, and where they can pel'haps 
legitimately have a cause for some 
kind of suspicion in regard to the 
appointments made by Govel1lment. 

There is one other point on which 
I would like the Home Minister to 
explain the position to us adequately, 
and that is the reason why the Home 
Ministry has taken a decision against 
the wishes of the V.P.S.C. In regard 
to the period of probation of the I.A.S. 
officers. The period of probation was 
one year till recently. The U.P.S.C. 
have' stated in their report that they 
wanted it to remain one year only, 
but the Home Ministry aftf'r consult-
Ing the State Governments have In-
creased it to two vears. I would like 
to know what justification there IS 
for this decision. Of course, there 
might be some justification for not 
listening to the advice of the U.fI.S.C., 
but I hope the Home Minister Will ex-
plain this matter properly. 

I do not want to make a Ion: 
speech. Before I conclude, I would 
once again emphasise that the whole 
business of recruitment to the services 
and getting good personnel depends 
not only on the U.P.S.C. and on the 
Home Ministry but on the type of 
education and educational back around 
that we give to our children in the 
future and to the young people who 
are coming into the universities to-
day. I know that there is a great 
move for having the regional langu-
ages as tihe media of instruction a t the 
universities. When 1 say this. I speak 
I!uardedly. realising as I do that in 
this House, there may be people who 
hold an opinion different from mine, 
but all the same, I do say that I do 
not know how far it will be helpful 
for the All India Services if we go 
forward with this move to have 
regional languages as the media of 
instruction at the university 3t3ge. 
We want more and more all-India 
services. We want national integra-
tion. I come from a State where the 
regional language has been in use in 
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an stages and even in the university 
stage on perhaps a mdch wider !cale 
than in any other State because it 
was optional; and many utilised the 
ojltion and so we did use the regional 
language in the university sta~e to a 
creat extent. I think if we encouraae 
this today, we shall be encouraglnl!' 
a parochial and provincial outlook to 
a great extent, and the all-India IIPT-
vices to which we are looking forward 
will not be able to be formed in a 
proper manner. It may be said that 
English will be kept out or Hindi will 
take its place at a later stage as an 
additional language. But the govern-
ance of this country cannot be carried 
on in an 'additional language'. It 
must be carried on in a language 
which is the medium in the university 
stage. 

16 hn. 

I would like to bring this matter 
to the notfrce of the Home Minister. I 
hope the Ministry will have it~ own 
viewpoint on the subject which will 
be taken into account before a deci-
sion is taken. I know that some uni-
versities, particularly Gujarat Uni-
versity. have already gone in for It. 
There are others who do not go in fol' 
§t, but there is a persistent attempt 
made to try to induce them to go in 
for the regional language at the uni-
versity stage. I would like the Home 
Ministry, particularly the Home Mi-
nister, to look into this matter and 
give it consideration from the point 
of view of all India services 
which are on the increase today. 

With these words, I say that-where-
as I do not agree that the Public Ser-
vice Commission's recruitment is 
always wrong '8nd that it has tended 
towards bringing down the servicf' 
conditions, I do feel that there is a 
lot of improvement that can be effect.-
ed, to which I have already referred. 
I hope the Home Minister will take 
note of it. 

Mr. Chalnnan: Shri Y.ashpal Singh. 

Shri Birendra Bahadur Singh 
(RaD,jnandiaon): On a point of order. 

With due regard to the Chair, I have 
been noticing the Marshal requesting 
the Chairm'8n and then motioning to 
Members who have been wanting to 
speak. The Marshal is not the person 
to decide who should speak. Other 
Members have also noticed this. This 
is not fair to the Members. 

Shrimati Renuka Ray: Since this 
has been mentioned, if it is, in regard 
to me, I may say ....... . 

Some Hon. Members: No, no. 

Shrimati Renuka Ray: ...... that I 
had already sent a note to the Deputy 
Speaker that I had to attend the meet-
ing of the Business Advisory Com-
mittee called by the Speaker. 

Mr. Chairma.n: Shri Birendra 
Bahadur Singh. 

Shri S. M. Banerjee (Kanpur): 
Should I raise a point of order now 
that he should nat speak? 

Shri Sheo Naraln (Bansi): Is my 
name on the list of speakers? 

Shri Harish Chandra Mathur: Are 
there many speakers? 

Shri Blrendra Bahadur ,Singh: I rise 
to appreciate the Report of the Union 
Public Service Commission. I wish 
to make some observations. 

First of all, I would like to draw 
the attention of the Home Ministry 
and also the Pu·blic Service Commis-
sion to the cases that are pending 
consequent on the reorganisation of 
States-page 22 of the Report. When 
reorganisation took place, a lot of 
cases from Madhya Pradesh came up 
before the Public Service Commission. 
I am sorry to say th'at most of the 
cases, running into hundreds, are 
still pending. 

The fact is that three kinds of re-
organisation took place in Madhya 
Pradesh. Firstly, there were the for-
mer Indian States which had their 
services. Then there was a reorganl-
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sation consequent on the 1956 scheme. 
For instance, in Vindhya Pradesh, 
first of all, the individual States had 
their services. Then they were fonn-
ed into what is called 'C' class States. 
Later, they have ·been grouped under 
Madhya Pradesh. 

What has happened is that the 'B' 
and 'C' class States, when they saw 
that the reorganisation was coming 
over, immediately for reasons known 
tl' them, upgraded and confirmed. 
them. But in the 'A' class States 
which were within the purview of the 
rule;; of the Public Service Commis-
sion is that they remained where they 
were. After that they went to the 
Government. These cases have been 
pending for so many years. Many of 
the persons concerned are already 
dead or have retired and gone. So 
my humble submission is that such 
cases as are before the Public Service 
Commission should be expedited and 
something should be given to them. 

The second point is about recruit-
ment from army officers. This is a 
matter which has come to my know-
ledge. Officers in the army sometimes 
retire between 45---50. Some of them 
even get extension in service between 
45--50-55. Generally, it is found 
that those who are between 45-48 
and so on are being recruited for 
other work. As for the others, though 
they may get retirement at the age 
of 5'5, they are not recruited. My 
submission that this criterion should 
apply to all army officers--l am refer-
ring to their recruitment for work in 
connection with making roads etc.-
and this field should be open to 
officers even ·at the age of 55 and not 
only to those who retire at 45 or 46. 

Thc third point is this: I was going 
through the list of members of the 
PulH.ic Service Commission. I do not 
want lo say anything personal. But 
it is high time that even the Chairman 
of the Pu\>lic Service Commission 
should not be a member of the civil 
.ervice. For instance, in the list I And 

the name of Shri V. S. Hejmadi. Even 
now there is an ICS officer as Chair-
man. This is not a correct thing. 
When the other Members happen to 
be men of eminence, educationists and 
others, the Chairman should also be 
one of them. 

As I said, I do not want to say any-
thing personal, but the tendency is 
IlI&tural for an officer to prefer people 
of his class. We know of cases. They 
may not be here, but they are there 
in the States. 

In the States, we find that people 
who have bE'en officer" are immediate-
ly after their retirement, put on the 
Public Service Commission. The 
moment a man completes the age of 
55, the moment his service is over, the 
next baksheesh he gets is by becoming 
a member of the Public Service Com-
mission. This thing must be stopped. 
This is not going to help recruitment. 
The intention of the Public Service 
Commission is to get the right sort 
of people, to recruit straightword 
youngsters who are physically ni~e

looking, educa\ed nicely, who will 
shoulder the responsibility for the 
future. If you put them in the old 
rut, the consequence is that they do 
not see anything. 

These people who are put there 
look at things only from one angle, 
or circle, as one hon. friend said. If 
the man happens to be in the busine>s 
circle, naturally his inclinltion will 
be to the business circles. If !IE' 
happens to be in the officers circ~e, 
the consequence is that he will 'Ie 
inclined towards that side. The 
result is that most of our very good 
youngsters who are corning from t'le 
public schools and other places do not 
get into the service. How many such 
people have got into the service? Very 
few. With the result, they go and 
join English and other concerns, tea 
gardens etc. 

When persons are over 50, in order 
to ;ncreue their income for their 
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livelihood for two or three years, they 
remain on the Public Service Com-
miss:on. I am not speaking of the 
Union Public Service Commission; I 
am saying this with regard to the 
Stat.e Public Service Commissions 
which have got relation with tf-tc 
Union Public Service Commission. 
Thio IS in the Report. You always 
tak·~ thpm over. You take certain 
officers from the States. When you 
take those officers, naturally you co-
opt their members. When you co-opt 
their members. all the difficulties are 
therc. I do not wish to refer to any 
particlliar State, but these are cases 
whlch you will find if YOU examine 
this mattl'r. 

The other point is about the back-
ward classes. The Scheduled Castes 
and &heddled Tribes get special 
facilities in Allahabad. I do not know 
why there should not be the same 
facilities to backward classes also. 
The backward classes should also get 
the slime facilities for training and 
other things like the scheduled castes 
and scheduled tri·bes in Allahabad. 

I ani glad that the period of proba-
tion has been made two years, because 
I feel that the period of one year was 
not sufficient. I have seen youngsters 
having only five or six years ')f ex-
perience being put in charge of dis-
tricts. I would not like to mention 
the names of places, but firings have 
taken place due entirely to the in-
experience of officers, ·because they do 
not know even the fundamental 
things. I know of one case where a 
district officer did not know what to 
do, and all the time he was ringing 
up the higher authorities on the tele-
phone to get instructions. Such types 
of officers should not be placed in 
charge of districts. So I believe even 
this period of two years ot probation 
is not sufficient. A young man of 25 
or 26 years of age, with barely five 
or six years experience, should not 
be put in charge of a district. Imme-
diately after his training he is appoint-
ed Assistant Commissioner, and within 
two or three years he becomes the 
Collector or District Magistrate. Mo.t 

of these people do not have enough 
experience, and they do not have the 
training also. Therefore, I think in-
creasing the period of probation to 
two years is good, but personally I 
feel that if it is made three years, it 
will help them from the point of view 
of administration and knowing the 
art of running the districts. 

About the examination etc., I do not 
know what the medium of the exami-
nations is so far as other places are 
concerned, but in Madhya Pradesh the 
medium of instruction is entirely 
Hindi. If you go through the statis-
tics, you will find how many boys from 
~adhya Pradesh have been taken by 
the Publie Service Commission for 
various State jobs. I cannot say it 
categorically, but I can say with an 
amount at confidence that wherever 
there is the Hindi medium of educa-
tion, the percentage of lAS and IPS 
officers from that place is less, because 
when they appear for ex;aminations 
they generally have to write in Hindi, 
but the Union Public Service Commis-
sion insist on the viva voce and other 
examinations to be in English. The 
result is that a boy who go up to B.A. 
or M.A. has been reading in Hind! 
finds that when he comes before the 
Public Service Commission for vtva 
voce, it is entirely in English, and that 
too of a very high grad", and natural-
ly the boy from the. backw1ard areas, 
whether he belongs to the scheduled 
caste or scheduled tribe or not, 
naturally fails ·because he oomes from 
a State where Hindi is the medium of 
instruction, and he is never taken. In 
order that the States that have intro-
duced Hindi as he medium oj instruc-
tion may not S'Uffer, I think it is high 
time that the Public Service Commis-
sion started the viva voce in Hindi 
rather than in English. What is the 
difficulty in conducting the viva voce 
in Hindi, when they ean be conducted 
in English, because practically all the 
Members here know Hindi? If five 
or six questions are put, you can cer-
tainly put at least two or three of 
them in Hindi; otherwise, it is going 
to be fatal to the backward States. 
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So, the Home Ministry may review 
this and see that viva voce takes place 
in Hindi also. 

I reiterate my request that the 
cases Of Government servants in the 
integrated States should be dealt with 
as early. as possi,ble, as this is most 
important, and the benefit should be 
given also to those who have been 
superseded, who have retired from 
service, and whose cases are pending. 
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[ I!ft ~ fu'iI] 
ffi~~Q:T~,~~ 

~ ~ ~l1T I ~ ~ ~ ~ it~ 
;;J'1f<l 1 1: fOf~ ~ :--

"The most fatal error that ever 
happened in the world, was the 
separation of political and ethical 
sciences". 

il'if CAi ~;;ftq;f it 'ifm- ~T llT1lm, 
;;ror CAi ~ wf.f lfif, Cf'iA ~n: ;pf ij" 
"fror '!iT l:!Tf<rcf if@ rn, <:!<f CAi ~ 

mif if@ ~ ~ ~ I ~ qffir qf~ 
~ ltiflw.f if; "'Ilf't liQ: f'fl1'l1 ~lil'T 
"frftpl fiI; m$ mm '!iT m<rn it 
;:r RlIT '>ITll I ~if ~ '1~ ~ WT 
iffif 'liT ~ ~ f~ ~ <'ft'T li~ 
"'~ f~ ~ ~ ~ ~T ~ ~ffi ~ ; 
~ ~ ~ fiI; fNr ~~ if; ~ 
l\"~~ij"liQ~lf1n"lTf~ 
;rfim 'iiiIi' <f~ gi 'l't I ~ .,~ 
<rga Q:Tfu1m: 'IT I ~'t "'W f~ m:;m: 
~ '1m if@ 'IT fiI; ~ ~ if; m 
it ~ ;ffl fif;lfT if; om: if ~-
1Fffi ~ 'liT 'lft ~R it ~cr ~mT 
~m<:~~~'!iT +iT~~ ~T3im I 
~ ma- iru ~ ~ ~WIT Q:T ~ f<!; 
~ it 'ifm- RIrivr om srTqfl1~CiT 

~T ~ I 

~ ~Iti liQ <m' 'lft ~~T fif'lff<f;af 
if; ~ 'liiPfT ~ ~ f~ f;;r.~ ~¥S 
'Ii~ 'IiiIT onm ~, f~ w.r <IT '.\R. 
~ 'IiiIT '>ITCfT ~ ~r ~ ~'fT 
"f~, ~ '1~ <irm qn: ~,T¢T l;'11fT 

~ fiFIfT '>ITifT ~zT qn: ~~ ~ 
emit '1fT ~ >:rnr<r ifoTfmT ~.fT ~ I 
~f<!;;:r ~'R ~T ~~ it rorm if; ;:rrq ~ fu1fT lf1n ffi ~
nrR~~~~~ml ~ ~ 
~ ;it 3i~ ij" 3i'ifr m,. ~<i crr.rT 
'if~ ~ m "fTlI' if; mlf.t ~ 

~,~f~Q:~mft~ 
~ ~fif;;r w.r • n:~ if; iif~ 
~rn-, q'fuf, Ol:fm ~ f<:m;rr ~~ 
~ ~, 01p mm $ R1IT ~ m<: 
~ ~, ~ mR iif<rif '>IT ~ ~ 
Cf ~HT 'qlff1:' 'linT iif<r ~ ~ I 

m if <roi;f if.t ~., ¥ if; f~ r~ 
~ ~cif ~ ~ if; ;ftlrcr q~ ~ I 

i;fT ~ ~ ,q f~ Q'l ~JW1'T, eTI'Jflf 

cR', ~ ~ ~ Qr. cf ¥RT m~ 
'lMT m<: ~ m '1ft if,1fmT rn g I 
~ lJI1 W it 'f;1i 5f'IT'f ~ ~ I moJrWr 
.,TrT ,q., -nfT <all 'if11~ ,q., ifT+l ~ qr.rr 
~ I ~ Q'l Wlffi l1T.rn- ~ I 
Q>: ~T ~ lJT ~ 'f;T ~Tli I 
:;!Tfil 'lTf(f 9:~ ;:r m I s'1f;-,m 'Am: 
~~f~~ it 'ifTf'1 '<; "fTlI' 'H, "f'f 
qn: ll~~ it ifT~ en: mer ,f'i~OT~ 

w~ ~ crr m'ffoT ~ f.,$R 'f<i 'lit 
~'fT t '1'~ tli(1 B:r "~ I ijfiif ~Il 'f>g~ 
~ f'f; lJ'l'fT 'f;T ~ it ~ ~- '-'iT <:~ 
~ '11' ~ fi1'l 19 ~ ~ f'l; W'T;r if; 
g, 11 T!;lj" foT iI<N, 'fOT ~1't>T 'qT'1 ~. I 
4 "IR'n t f'l; mn rn ~~ 1fl"C 
;;iT <f.r ~, of BlI'Tt ~, ~ W1fTli 

~ <f.r ~ mr ~~ 3;en: ~oR ~ ~ 
~l'"Il ~ ;oq Tlf f'f01fT ':r.,r 'fTfgit mr ~ 
~ 1ft crT ;O'f1f;T <,rTf", bRr <il1T ~ 
1fT f'f>lfl m, ~ ~ :wr.t lJl1T'if if BIT 
'3~T1fT JIlTl; ~~ ~m <m 'f;TIl %1' 
~ 'fTfgil f;n:ffi ~f'l~~FI it ~« 
~ ~ ~ ~ f~ <:T'iI';);cr 1fT -'W1Jf 1fT 
'ifl1n: 1fT WIt >iT ~ ~rr en: f<i1fT 

~ fifi ~ 'lim ~ lIT ~ ~ m<: ~ 
~ ~ ~ a1 ~~ a1 ilS"iJ ift 
~ ~ift I liQ m "qro 6f~ 
t f~ ~ ~ ij'R;Tif {i!T, ~ ~ 
~ ~ qR ~ >ill m(o ~o ~o 
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~A;mf~~~'I>"t~~~ 
~ "Ii<: ~'f'l>i" ~ qh: m ;ri"~ 

ofl ~ ~ I ~ ,"ITlAT ftomif 
~ ¢'1:J'tm: ~:r~ <till" q~ ~ f'ti~ 
~1ft <it '!>lft"lft ;f~'l'.f~1U tiTT'IT~q- I 

~ ~ ~rlRT ~H;ft ;i';pt q ~)ffT ~ 
~ ~('f ~ ~ ~ ~if it <J:ro~ <T<nl 

~ 'f>'Tf ~<n 'l~ RIOIT ~ ~, 
\1iqro m1'!, m~ t, ~ij"<l'T l!"ITlAT 
mq" f'ti~T ~ ~ ~ ~ ~ f~;r 

~ m.: ~T ~ m~~ ~~ ~ 6't qTq' 

;m ~~~ q;('f ~ :;m:rT I ll"~ 
~.~, 'lI'J ~ I 

li 'll"RlT t fif1 'lTf('fitc it f'r.¢ 
GITftr.rt ~ f:~ f~~~ ~T'IT 'Of~, 
ri~ if ~'IT 'Of~ I ~ m-
fm:r it ~1 ~T'IT 'fTf~ qh: tf.~ ~T
ir.iR it ~T 'fil"flC: rn if1T ~:r 
~r~ !IT'IT ~ I li GlT'RIT t fif1 
~: ~: $ f-.m GTJfu ~ ~r.Jl: ~, '\liNT 
~ o:r<:: fif~ '1fT 5Tfcrf~if ~ filorr 
~m ~, ~ "liT tI:;rU 'til ~ w m't 
~ it ~~, if if1nrij" if1T m~ 
Of ~ ~ qr;;f'i ~T I 'fT~ ~ 
;1",<ri unfa if f<;ri ~T, '\lif ifi1 ~T
~ fu<t;c: it~, '\liNT ii11'1iT~ W''I"A' 

~ "'~ 'fl"Aiti! it mil ~, 'I;f~ 
it ~, 'i~ ~ Q;a<rOf 'l<ff ~ ~if ~ 
~ ~if$r;:r ~T ~ ~, -mit 
~ 'ifl'I~ ~, ~pr~a ~, .~ ~, ;;rf;w 
.~'fhmlll'il"tl'I'!ii:l~mIl~ 

~«T flt;lrr a-;ft ~rn ~r"," q'fIf ~ 
fill I 

~ ~ '1?Jfi ;;f\' ~ mrrr ~ ~ 
if ~'fif1T m~ if1W ~ I li ~ ~ fit; 
~'\lm~~~~f~~~ 
~ oA; ~ crT ~ ~ '11Ft' ~lT rn 
lIi'It ~ ~ t flI; ~ 1ft ~ atm 

~ ifiiIi'11161( mrif ott ifi1mT if 
~ I ~ ~ W ii11'O 11ft ~ fif1 ~(if 
~ 'ilfuir lIiT ~ ai'fT orl ~ ~ if1"f'll 
ri;;ft lIiT ~ ~, ~ "<''II ¢~r 
lIiT ~ orl I <'IHIlitJ. tfr.r <m'IT, ~l 
qr~ ;mIT, ~ fif.t'IIr~;r <m'IT 
cf.tt '1ft m{Jft ~ 6fcrij" it if m ~, 
W ~ 'tiT ~ ~T GlT'IT 'Ilf~ I 

~ ~ if1T f'f'lTar ~T, ~ ~ 
~ ~ 11ft mfa mil' ~, ~ ;ft;f 
!fiT, ~'f q-~cr 'tiT ifo"lf f<;~ if ~ 
~h: ~ w" ~ I!i't ~ ~T ~ 
iTiI" ~ {~~. i!f;;ft ~ 'ifT1T ~ ~, 
m 'tilt ~ ~ ii11'O '1fT ~ I ~ 
;fR ~ 'tiT, ~ ~~ ~ ~ w 6't 
~ 'ifT1T ~ ~ ~I[T I ~ on ;J"ifTif W 
m..-~~~~,~~it 
if ~ W"fT ;;f\' ~ f.r«if if1m ~ ~ 
fit;~~~~~~ql 
~ ~ ~ 3m" 'Ii;;Ai ~ I m:;r '1ft ~ 
if1T ~ ~~ ifi1 'IIT'1T t.ilrnl ~ I W 
~ifi1m~~~~ GI'~~ I 

'n<: W ~ lIiT 'l<ff ~ ~ 
at ~ 'tiT ~ mar :;nrr GlTc:r;IfT I 
W ...ret W· "Ii<: U'irit ~ 6lfTif ~ 
~~~I~m~wq~ 
~ ~ ~ rnr ~ ~ if1T f'l1!fvr 
~~~ m J{~1I?Jf\"~~r.rm 
~ ~ ~ fit; "lffiT ;tI" ~ ~ .:t~ 
!fIIm'ft ~ ~ ~ aftif1T ~ orl 
fGmit ~ qh: ;fir\{ 'A"l ~ ~ 
~ ~~~ ~ ~ ~ ~ ,;~ ri 
~~"(~~~~i:lIflt;lrf~ 
~ ~ 6TIf.t ~ qml ~~ 
~ril 

-tt m.~ (~6t) : ~ 
,,~, ~ ~ if:i\' '>l""lft ~ 
\1~ f-ro ~, ~ ~~ ~ SIWr ~ 
§'IT t I ~ ~"'tfiJ iIr ~~ ~ 
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[P.o1T fu;{~] 

~Tf~m~~I:q;;rffi~T~ 
~ fof; ~ ~ it GI'l'amr ~ it. f~ ~ 
fn1ro~ t, iflIT :;pm: furR\'m t, "lilft 
f;;rrirm t lIT ~;f\' ;;mr qW; f~~i\'m ~ I 
~ aT ~ ~ fof; T' ~~ ~T, Tf 
m ~ ~, Tf it ~ 0filTlIT t, 
~ ~1 0filTlIT a I ~ aT ~ ~ fof; 
~:t flm ~T I ~ ~T+i it ~ mq' ~ ~T 
'RllmiT~I~mq'~~miT~1 
;rr;:q'iR ~ ~ "f11olT ~ ~ it. ~ 
~~, ~~~Tit~<::t I ~ 
~~mIl~~ml{~~ 
qyq~'til~"f~ I i:~it~ 
~ ffi'1 ~ 'til Vir iflI''Tfof; ~ ;:r@' 
~ 'fT fof; ~"f ~ ~ miT ~ G!Tt!; I 
~ ~ ~ it ~iifT ~ 0I1T 
If'!IT m ~ itm qrur ~ ~ ~ ~ 
it fof; ~ iti'tf ;fu: "flIT mf I 

~, ~1'it i:ll<lT if!ll ~ 

~~ii:~~~n:~ ~~ij; 
rn rn~. ~ii f<oIfl1ia ~ ii:~ 
~ \Ff'if cT'1 ~ ~ i'rfifi''f ;;p.f 

lififC<fi<'f ~iaT ~ ar \FI'ifi'T 
~~ 00 ~ ~ ~n: 'fifiT \ifrnr ~ fit; If 
~ ~ ifiW ~ m~; I '>4<1 li3lG1 Ii{ 

~ flt;m ~ lIT<1-1f ~ I ~ if; 'C':ifi' 
~if; ;f ,;1'1 itt ii:T ~ ~ t ifif~ 
if; ~~ it rn fit;lIT 'fT I it 
'A'T'1ifi'1 if<I'<'IT'IT 'IWIT ~ fit; ~ mq' 
« lIT fit;ij'T {ift 6' ~l: ;r@ ~ I 
1!i ~ij' <mr ~ ~1fTi'f i fit; it 
~'f~m~"IR ~\if 'til'PIT 
<rn: fu<;mrr~, ~T ~ fur.mrr 
~ I ~it~~~qyq ~1l'TU m 
q"l: JIt.;r '3'~ ~ ~ I li' qyq ~i ~ 
~ ~ i'f1\ifqyif ~ ij'ifi'QT ~, f,;re' f.t;ijt 
IIr.{ ~ ~ mq' ~ ~ li m'1!1>1' 
~ ij'ifi'QT ~ I ~f.t;'f;r ~ ~ fifi' 

~ ~ ~ it m'1 ij'if ~ ~'IJGI"l: 

~ ;rN I f.t;m ~ ij'f'f ~ ~ 
~~., ~ fuirtit~ 

~~fit;~ID<'T 't':ifi' ~ ~ 
'fT ~ ~ ~ if@' ~ I iflIT ~ it ~ 
~ 'til I ~')1ro i'fij'T~, ~ ~ 
't':ifi' 'fTc ~ '1ffi ~ I iRt t1!ti <r~if 
~ ~ qr "IR ~ ~ ~ f.;rJI; 'fi'n€ft' 
vfifit;~~ ~~~ ~ 
~ ~ ~ if.r <11fflT ~ ~ 
Gl'iT Rl'ic ~~;nq ~~ m ~ 
oro !fOT \OITdT ~ I ~ t1!ti ~ 
~ ~ fit; "~ffilr ~ .. I ~'f 

~ ~ f<1'l1; f;rritm m ~? \OIl ~ 
i!i1 ~ 'A'R1ft ~ ~ I m;;y "0 
~ ~iT ~ ~ij'if ~ t ;;it fit; 
~~iIi~"~,1fRIT~ 
~' tI' ;;rIffiI' oro ~ ~ ~ I m;;y 
~,~~~ T':ifi'~ g, 
If'!IT ~ "JfR'iT, 1fI'llT ~ ~ ~~n 
~ ~r if'<1'Pi ~ it q.~ ~1 wr ~ I 

~ ~ 'flIT tR' m'1 ~? ~ ltol m'f 
$ <;:"\"f;rlr fit; lI'i[ ~ t ilW1IT ~ lfT 
lI'i[ iii ~ fft 'flIT ~ "~, +r~T 
~n: i~, ~T" <m1'T \ifl1Ti:I' ~ 
m ~:r ~ I +r ~ ~fu 'fiT;a'qrnifi' 
~, ftrcIT ~ ~T ~ ~ ~ 
~ m~ it io ~, ~ m<1'if?;, 
~ij' it ~ iii ~ ;fmlrT if; '1ffi ;to 
~ii:l1it~lfi'I ~'liNT~'fT I 
1!i ~ f~ lIT<{ ~ \ifiT ij''{ ~ t)(~ it it 
~i<r ~T'ffIJ mr iTo; if; 'ffil' tfliT 
'fT I if.\' <::1 <ffiT ~ iIi"'~ iii 
m \ifT it ifiW : ''''IT'J, 'q'flf, ~ 

~ if@' i!'A'1t, Tf ~ if@' ~ ? 
it ~ ii:1' 'flIT I ~ ~ ~ m;;y Qifi' 

li ~ t;f~~, it ~ ~ m:mff, 
~ ~ I ~ f~ ~ '1ffi fit;ltT 

~ ~ it mrf.tillT m ili'o '!!;o 
it~~<'ft I m;;y~~~ 
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[J5ft'futT~J 

it~~~ij',"",~~~~ I 
fGr.f 'liT ~ ~ ~ f.RT 'IT I 
qiI' ~;r ~ ~ ~ m'crn IIi1f'm;r 
1fl>T r GIl <:flT ~ I 1l ~ ~ ~ fit; 
~<ti't it;jfT ~ 'IT ~ ~ ~ ~ 
~~,mrT<tt~lfR~~~ I~~ 
"'"fCfr.:ft it m'irn it ~ lfif ~ 'l11 
it \3';r 'liT ~ m'crn ~ ij; m~ 
'lfUIT UIT~, ~~ 1l.~ ~ ~ I 

1l ~ ~ ~ fit; qfowf; m'crn 
'fifir~ it 'liT Wrri if; ~ W!f GO~ 
'I'R ~ t!rofr 'liT ~m ~ ~ ~ I 
or;( mq if ~ w ~ "'T ~ if'fl~ 
~ oT ~ it ~r<: ft;pn G!'J"it, ~~ ft;pn 

~, ~ f<:m ~, 1!~ f<:m 
~,'3'if if; fuif ~~ f,"i~ ~t.fi 

~I ~~~~'Ii~ m<m 
~ it ~ GIT;rT ~ I ~ 'r<: 
~Gfifm~~, ~~ 
~, 1!~ ~ ~ I fflft 
~ 'liT ~ffi i't'Ii ~111T ~R ~l"roiT ~ 
~ ~ I qfowf; m~ ~ ';1T 
~ ~ ~ 'liT ~ "" ~11T I 

mq ~ fit; ~~ ~ m<rn 
~ it ~~ 'liT crfu;r ~ ~ I 

~ ~ ~ ~T"W VITI ~~ f1:rfifR 
~ ;f ~ fit; ;jfr ~,,~ f1:rf~ ~ 
~~·~;r~ifi17if~~m~ 7 

~ if 'fi'€;T fit; tI<f; ~ I '3'l1" 

~ 'fi1 ftrl" ~ R~ l'J1IT I ~ 
~ it ~ ~ ~'f ~ I <w, 'fi'Ti' +!l1f'TT 
iIN if@ ~ I ~ ~ <t'i n,f.rf"ICT ~RT 
~ o;ri, ~rtl' ~ ~llT~~n:r ~T'T 
~~ I ~~ ~ it f'!f.C;C 'fi'VlT 'ITf~~ I 

* ~1"-' mf,Ef it ~ ~ t 
f'li " tiro ~ ~ I~ ~ it f'3\+ltmt 
~ l'i~ ~~ it 'W{ ~ I 'fi'6T GtmT ~ fit; 

~~~,~~~,~~~~~I 
{!1I'\3';rif;<fui~ I~~~~ 
m-~ ~ urra- ~ ~ iPl 'R 6-
~ ~ tfuj if{f ~ I ~ ~r if, 
rolf it, ~ it o;r'R ll<"F <tt ~r rn 
it~;r ~~~'l:f't~~if@'~ I~~ 
f fit; "f;rotr ~ ~' CIT<'ft ;mr 'fi1 
~ f.RT Gf1"i1 ~ ~ ~ it ~
~ ~ fit.~ m~ craft q~ ~~ 
'fi'~T 'liT ~ ~ ~11T, ~:;r;:j'f "'" 
'fi'~ f,"r wmr ~'h: ~ 'liT ~ ~r 
~'fl I 

~., ~ if; >rrq II ~ ~ f1:titi 'liT 

~'f ~i'fT ~ I 

o.l.. 1ffl'tT<'{ ~ : mq ~'R' ifni 
~~ ~rf'i1l I mq rn- ~ 'ifIlTl: 'PIT 
~ ~ ? 

lilT f~'f ;n~ : mq ~ ~, 

~*.r~1 
Shri S. M. Banerjee: Sir, as the timc' 

at my dlSposal is very little, I want 
to confine myself to two or threi' 
points. I have read this J)'3rticula,' 
report of the U.P.S.C. with interest. 
and I must say that this particular 
organisation is doing a lot of service 
in selecting good candidat('s and effi-
cient candidates. 

In this very House, Sir, when 8"-
other r('port was being discussed. I 
pointed out th" evil of some con-up-
tion which is visible sometimes i'1. the 
matter of selections. I do not "ttri-
bute any motive on the U.P.S.C 
members who are supposed to be lihe 
Caesar's wife, but I must say th'lt in 
!ome of the selections where a depart-
mental official comes as an expe~t 
there is some room for wrong selec-
tion or, we may say, som.e favouritism 
or nepotism. I must, therefo!"t', 
request the hon. Minister to kindly 
consider whether there is any way 
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Dut to avoid the inclusion of a depart-
mental official at the time of selec-
tion. A particular post might have 
be"n advertised and the candidates 
might have been asked to appear 
before the U.P.S.C. I admit that the 
presence of an expert Is absolutely 
necessary. But supposing a candidate 
is being recruited to a particular 
National Physical Laboratory or for 
any particular Ministry, I have a feel-
ing that an official of that particular 
Ministry or department should !lot be 
taken at all u an adviler or u In 
expert. 

There is another point. I't has b<>en 
mentioned by some of my hon. friends 
also. That is, even after the selpc-
tion, even after the examination, 
a candidate has to wait for 
months together for the final 
order5 to be given. He does not 
know whether he has been selected or 
not. In this age of unemploympnt, 
where for each post at least 100 to 200 
people apply, such an abnormal delay 
or even ordinary delay should not take 
place. That is my submission nnd I 
aop(; the hon. Min~ter will take not .. 
of it. 

Another very interesting thing has 
been brought to my notice. I sm sur-
prised by this and I would req'Jest 
the han. Minister to consider whe'her 
this is a fit case for reference '0 the 
U.P.S.C. A question was asked iT} this 
House by my hon. friend, Dr. U. 
Misra. The question was addres3l'd 
to han. Minister of Home Mairs. The 
question was:-

"(a) whether it is a fact that a 
number of lAS officers have 
bC('n permitted by Government 
to join pri vate cOncerru; 

(b) if so, their number and which 
are the concerns where they are 
working; and 

(e) whether it is a fact that some 
of these offieers are earnin.~ 
three to four times more than 
their salary which they would 

hive been normally paid by 
Government?" 

The answer was given 'by the han. 
Home Minister, Shri La.! Bahadur 
Shastri, and it reads:-

"(3) and (b). The Government of 
India are aware of only one 
such ca.se in which the services 
of a serving I.A.S. officer have 
been lent by the Government 
of Bihar to the Tata Iron and 
Steel Company, 

(e) The attached statement rontalns 
tne relevant particulars about 
the case." 

I am making reference to this with 
reference to a particular item in the 
UPSC'.' Report which saYs that the 
UPSC also permitted some of the lAS 
officer3 to lam other departments. 
This is a solitary case of one Shri Ram 
Sinhas"n Pandey who was working 
under the :Bihar Government. This 
particular lAS officer was one of the 
Deputy &cretaries--I do not know 
whether hf' was the Secretary of tnt'· 
Labour Department. I also do not 
know whether any reference was 
made tu the UPSC either by the Bihar 
Government or by the Central Gov-
ernment before lending his ~erv;ces 
to the Tata Iron and Steel Company. 
Now, what is the salary that he Is 
drawing? He is drawing -basic nlary 
in the scale of Rs. 3250-125-4250; denr_ 
nes~ alloW'ance of Rs. 300; entertain-
ment allowance ....... . 

Shri Bhagwat Jha Azad: Sir, could 
I have your permission to point O.lt 
that th~ han. Member is mentioning a 
particular officer by name? It!S the 
practice in this House that the name 
of any officer or any such person who 
IS not here to defend himself should' 
not ,be mentioned. Secondly, he is 
also referring to the policy of the 
Bihar Government who has appointed 
one of its officers as Tata's agent. As 
I know, there is no need to refer this 
to the UPSC and the Bihar Govern-
ment is permitted to do this in its 
jurisdiction. I want you to give your 
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[Shri Bhagwat Jha Azad] 
ruling on these two point~. namely, 
whether he can mention the State 
Governm('nt and whether he can men-
tion an officer by name in this House. 

Shri S. M. Banerjee: Sir, befol'!: 
you give your ruling, I have a sub-
mission. This particular question was 
raised in this House and it was only 
on the 13th August, that is, yesterday 
that this had been answered by the 
han. Home Minister. I h();pe, Shri 
Bhagwat Jha Azad will not defend 
the wrongdoers in Bihar Government 
whether they are res officers or lAS 
officers. This question was 'answered 
by the han. Home Minister yesterday 
'and whatever I am referring is from 
the debates of Parliament. r mir,ht 
have mentioned the name. . 

Mr. Chairman: The ordinary rule 
is that names should not be mentJOn-
'ed because persons wh();Se names are 
mentioned are not here to defend 
themselves. 

Shri S. M. Banerjee: I will not 
mention the name. This particular 
officer is drawing basic salary in the 
scale of Rs. 3250-125-4250; 'dearness 
allowance of Rs. 300; entertainment 
allowance of Rs. 250; car allowance 
of Rs. 150; Provident Fund contribu-
tion at the rate of 8.113 per cent of 
basic salary and is getting profit shar-
ing or annual bonus at the rate de-
clared by the Comany every year. 
Since this question was answered in 
the House I want to know whether 
the permission of the Central Govern-
ment was taken and how an lAS 
officer can retain his lien while in pri-
vate employment. Under what rule 
can he do so? I would also like to 
know whether the UPSC were con-
sulted in this case. If not, it shows 
that this particu1ar apopintment I~ 
purely based on political motives and 
this officer should not have been 
there .in this appointment. I would 
subm'it that this a matter where an 
example ,hould be set before the lAS 
officers. If Bihar Government can 

make an exception in the case of an 
lAS officer, other Governments would 
also be permitted to do so. The 
UPSC must give a ruling on this. 

Mr. Chairman: If he was going to 
mention this, previous notice should 
have been given to the han. Minister 
so that he could have an opportunity 
to reply to this. 

Shrl S. M. Banerjee: His senior had 
given the reply. 

Mr. Chairman: He aiso should have 
an opportunity of replying to it and 
previous notice should have been J:iven 
It) the han. Minister. That is what 
t.he han. Member has not done. 
Thcrf'fore I am ruling this part out 
of order. 

Shrl S. M. Banerjee: He may reply to 
it or not but this is for his informa-
tion. Such a thing should not hap-
pen in this country. lAS officers have 
replaced the old ICS officers. If A 
is permitted like this in Bihar. then 
B will be permitted in UP and C will 
be permitted in Delhi. Naturally, it 
will be difficult for the I.A.S. officers 
to function. I request that, if he if 
not answering today, at least. tho 
Minister will take note of it and tr; 
t.o answer it. 

Shrl SODBva.e (Pandharpur): Mr. 
Chairman. I have to thank you at 
thE' outset for ~iving me a chance to 
plac'! my views on this report. I will 
not take long. I will make some pointa 
in which I am interested. 

At the outset, I would like to say. 
It has pained me when one of m:. 
han. friends on the opposite side said 
that in the services, particularly Sche-
duled Caste considerations should no 
be brou~ht in and if this consideratio' 
III brought in and the Schedul-
Caste candidates are drafted into d' 
services there will be ruin or tf. 
administration will go down. 
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wa~ the remark which was made. 
!'hat remark has not been substantiat-
ed by him thou2h he has made all 
theRe vague allegations and reflect'ons 
on the Scheduled Caste candidates. 
Particularly it has pained me; also it 
would pain others outside. 

Shri Inder J. Malhotra (Jammu and 
Kashmir): It has pained me also. 

Shri Sonavane: Coming to the 
problem of the Scheduled Castes and 
~hc Scheduled Tribes, my friend on 
my right who spoke very vehemently. 
r.poke from his heart and I!"ave a true 
pieture Of the condition~ of Scheduled 
r::aste people, their environments and 
training, the hardships through which 
thp.y have come up and passed and 
taken degrees with honours and wit.h 
"ond marks. They have come up en-
cnuntering all these difficulties. Their 
work should be appreciated. They 
~hould be encouraged. They should b(' 
given encouragement. That iF the 
work of the Government. I do under-
stand that the Government is doing 
its best. We have no complaint on 
that ground. But. we say that the 
Government is doing a little. They 
should do much more. There are sn 

rOI' the Scheduled Caste and Sche-
dule Tribe'candidates would not go un-
filled. I find in the Gazette, su many 
posts are reserved for the Scheduled 
Castes or Scheduled Tribes. But, it 
is also stated along with it that jf no 
~uitable candidate is found, the post 
will be treated as un-reserved and 
filled by others. What does that 
~h()w? That would show that even if 
;) Scheduled Caste candidate has pass-
ed the written test, yet, according to 
the Commission, he may not be quite 
up to the standard in the viva voce, 
and so that candidate would be drop-
ped, and that place would be given to 
and that place would be given to 
some others. Therefore, if proper 
training facilities are given, I think 
Government will have taken a step in 
1. he right direction. I was told that 
th" Allahabad University has such a 
programme, but one University takin;! 
up SUCh 11 programme would not do. 
Other universitJies also should take such 
a step, and Government should impress 
upon the other universities also that 
such a step would bf' in the right 
direction, and that would go a long 
way in helping these Deople and in 
bringing up the~e people to the level 
of others. 

, many other aspects in which the Gov-..-
• ernment could go a long way to help 
"these candidates coming from the Generally speaking, there is a lot 

of opposition, SO to say, from certain 
quarters, and it is said that merit 
a lone should count. I think that 
Scheduled Castes and Scheduled Tribes 
and Backward Classes tio have merit. 
But to say that merit alone should 

'{ Scheduled Castes and Scheduled 
Tribes and backward classes SO that 
they can come up to the standards or 
even better standards than other can-
didates. For instance, if training faci-
lities are given to these Scheduled 
Caste and Scheduled Tribes candi-
dates, I am sure, they may do much 
bE'tter and fare will. 

A complaint was made that these 
'( backward class candidates do well in 
t the wr'itten examinations, but unfor-

tunately, an unforseen hand puts 
;j them down in the villa voce. I do not 
n know how far this allegation is cor-
',9.reM. But, there is a lurking suspicion 
9rftlnd fear and a doubt that some such 
.1' thing may be taking place. Other-
·.Hi"rise. many post.s which are reserved 

1455(Ai) r..."NI'O-8. 

. rount would mean that there is some 
kind of Drejudice against the Sche-
eluled Ca~~tes. The moment a Sche-
eluled Caste or Harijan is taken, an 
innermost feeling is there in the minds 
of certain people that they necessarily 
would be inferior to others or would 
be lacking in merit. That prejudice is 
responsible to a great extent when 
some of my friends say that Schedul-
ed Castes should not he given admin;s-
t.rative posts Of hillh rank. If this 
prejudic~ is done away with,· I think 
that 0\11' miitds will be clearer and 
will be better towards these people. 
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In regard to chara(~ter, I am at one 
with my hon. friend who has said that 
p£'opJe of character should be drafted, 
al1("! this aspect should be taken into 
consideration by UPSC while select-
ing the candidates. There are many 
case. of corruption in the administra-
tion now, and if this test is applied. 
it would be a very good thing, and 
therefore. I would support the sug-
gestion made by my hon. friend. At 
the same time, I do not know what 
would be the measuring-rod to test 
eharactcr. That is a great handicap. 
Character certificate~ are very easily 
forthcoming, and in fact, even I might 
gi ve character certificates for per-
sons whom I have not known fOl 
loni!, \"~cause pressure is brought on 
me. Therefore, there should be soml' 
standard assessment test which the 
Home M'nister should think of, and 
this character test should also be ap-
plipd while selecting people. 

Th" last point thai I would like to 
place before the House.u this. TIll' 
UPSC had about eight members; one 
of them was a Scheduled Caste mem-
ber. We fought that on every Com-
miss'on or Committee, wherever these 
reeruitments are made, members of 
Scheduled Castes or Scheduled Tribes 
should be taken On these commissions 
and committees su that there would 
be proper appreciation of the meri t 
01 candidates earning from these sec-
tions. I learn from this Report that 
Shn S:vashanmugam Pillai retired 
after the close of the year, on 17th 
August 1961. Thereafter, to my 
knowledge, the vacancy has not been 
tilled by either a member of the Sche-
duled Castes or Of the Scheduled 
Tribes. It is not that. if a Scheduled 
Caste or Scheduled Tribe member is 
there, our quota would be filled. But 
then wc would have the confidence 
that our man is there, and therefore, 
we will not be denied justice. H(' 
might fight for the Scheduled Castes 
and SchedUled Tribes with the other 
members. That confidence;s therA 
among the candidates. 

Therefore, I would suggest that this 
post shoulrl be filled up by a member 
of the Scheduled Castes or Scheduled 
Tribes by men of eminence and there 
ure many such men in the country. I 
feel that this step would go a long 
way in the furtherance of the wel-
fare and recruitment of Scheduled 
Castes and Scheduled Tribes in the 
('ompetitive examinations. 

'lr fltio IfZ~ (~) 
~ ~, "ITGf ~ if l!,f;r:r;f 
rrfswr. ~ 'tiift~ if; m it ;;it "iI'if'/ 
~~~ ~'if'iri~:~~;tt;;i't 
IIIP-fil ~ qp; ~ ;;ftlT ~ '3"if if; 
m it 'if'iri r,RT <'ITf1ifift ~ I 

w ~ ~Rrf'\1f ~~ ;f sij" iIlCl 
'fiT f~ fltilrr fif; i\"ij" ~ it oq~ ~l 
wfo n: 0 TT,,!"o mf~ ~;a<T ;tt m~o 
"fro t:t"!"o oqTf'fffi"-T ~ s~ 
l;Ill'~T ~"fflT ~ I ~ 'I;IllI' ~orr <'flITT ~ ~ 
f~ firmr "t"ll'R if ;;rl ~o ~o ~o 
qrfil;m:i ~ ~ ~.".,. mViR ~if 
~ s'f ~o 1:';0 ~ ~ ~~ "lIT~T 
oq~ ~. I itm ~T ~ tw. ~r ~ ~ 
oq~ m';,'R f~ if: ~o t!;o ~o 
~ri ~ if; ~o ifTo ~o mfq,"ri 
it @<y.f ~: 't.'1'fiW«H ~ lIT ~ ~ 
~ ~ oqn: ~ 'fiT 'f'" <rnUf ~ ~ f'fi ~~ 
;;fTIff;tt ~;;;f 'fiT ;;it ~ ~ Vim if 
Io1T lIT'f\" ~ ~: ~"'IA" it ~ "Il~ 'IT 

'tiP! ~ ~ ~m;tt ~ ~~ 
~ lfl!T ~ I ~ mom ~fq~ 
qq;~ !fiT m"i ~ ~m ~ ~ ~~1il"if 
'PW t" f;.,~ oPt ~ fit; i'Wfrn ~ it 
~~'ti"UIT'ITI~if:~~ 
'T<'lTIft ~ 11,'ti" IR"J1m 'IT lIT'f\" ~l ;rn 
;1flf ~ if; ~if ~ ~ ~ "<'11m ;tt' 
\\"ij" mfo mo ~o m ~ '.!fAT ~'" 
~m!1'f ~ ~ '"" I ~ ~ Ill;: ;a<T ;tt it 
~ if: ~if m '1"@ • ~Ifiif G\'<reT • 
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qR ~ iI; ;;f) ~" tl:Ta- ~ -;a;f ~ m 
QTGI' ~~ qrlo 0:0 ~o m it m<IT 
qrw-r ~ I 

~AfCl' ~ : ~ ~ qq;:rr 

l'ITqUj rr~'l' ""rift m I 

BUSIN~SS ADVISORY COMMITTEE 

FOURTH REPORT 

Shri Kane (Buldana): I beg to 
present the Fourth Report of the 
Business Advisory Committee. . 
17.00 hrs. 

The Lok Sabha then adjourned til! 
Eleven of the clock on Thursdall, 

August 16, 1962!Sravana 211, 
1884 (Saka). 


